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port of the Committee on Private
Members’ Bills and Resolutions,

12.05 hrs.
DEMANDS FOR GRANTS*—contd.

MINISTRY OF FINANCE—contd.

Mr, Speaker: The House will now
proceed with the further discussion
and voting of demands for grants un-
der the control of the Ministry of
Finance. Hon. Members must note
that at 5 o’clock the guillotine will be
applied and all the remaining de-
mands will be put to the vote of the
House.

Now, a number of hon. Members
want to speak. This is the last de-
mand so far as the demands for grants
are concerncd. Therefore, 1 request
hon. Members to confine their speecheg
to 10 minutes if possible and never
exceed 15 minutes, Ch. Ranbir Singh
may continue his speech.
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“The question of making me-
dium term loan available for pur-
chase of milch cattle should be
examined and the Reserve Bank
Act amended to make such loans
possible.”
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The Minister of Labour and Employ.
ment and Planning (Shri Nanda): It
was hardly necessary for me to inter-
vene in this discussion because I am
sure, my colleague, the Finance Min-
ister, in his reply would have dealt
with all those issues and questions
which have arisen in relation to
planning. But a call was made on
me specifically to elucidate some
points, I would, therefore, take up
briefly a few matters which appear to
me to be of large significance for the
economic development of the country.

It is always a very great pleasure
to listen to the stimulating speeches
of my hon. friend, Shri Asoka Mehta.
In what he said yesterday there is
common ground between us practi-
cally all the way and those thoughts
and feelings to which he gave expres-
sion yesterday are shared by us,
although I may not have the advant-
age of clothing them in the gorgeous
and sparkling words which are at his
beck and call. The ideas, however, as
I said, are part of the accepted appro-
ach and, therefore, there iz not very
much to disagree with. That, how-
ever, does not detract from the im-
portance of things which have been
stated, and they need to be uttered
and reiterated from a thousand plat-
forms. He is entitied to say that it
is, the responsibility of the Govern-
ment, to make proposals for the pur-
pose of implementing these ideas and
giving shape to them. As the limita-
tions of this occasion would not
enable me to take up all those
matters, 1 can only give a very brief
indication with regard to some of the
major issues.

The distinction between the Third
Plan and its predecessors, namely, the
Second and First Plans, is not going
to be so much in respect of new ideas,
though there is going to be something
of that also. The distinctive feature
of the Third Plan js its strong stress
on implementation. We are having
relatively larger targets and they have
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to be realised in proper sequences and
proper time. For that, the adminis-
tration has to be geared in somewhat
different way. There are also the
social objectives towards which we
have to make progress. For that pur-
pose, what we in the Government do
is not enough; it is going to be equally
important, perhaps more important,
that much social action is generated.
I would bring to the notice of the
House that the thing which is upper-
most in our mind as the special charac-
ter of the Third Five Year Plan is its
fuller and better implementation.

The hon. Member reminded us that
by ushering the Third Plan what we
are undertaking is a tremendous task.
We fully realise that. He also spoke
of some qualititative charges which
have to occur before we can assure
ourselves that these tasks are going
to be achieved. In a democratic set-
up, In democratic conditions, I cannot
visualize a very abrupt change of any
kind. Any change of a qualitative
character, is the culmination of a pro-
cess of intense activity which has
been proceeding {or a long period.

We talk of the “take-off’ stage, for
example. The take-off stage is as
certainly marked by a high qualita-
tive difference. But as 1 understand
the speech of the hon. Member, his
idea was not of the qualitative change
after the take-off but previous to that.
His stress was on the kind of things
that have to be done before in order
to be able to achleve these big and
worthwhile objectives.

I have two aspects n mind of that
kind of change. One is at the techno-
logical level. Thay change has been
initiated in a considerable way in the
Second Plan, and it ig being reflected
in the highly complex new jobs that
are being taken up and also in the
very rapid multiplication or increase
of cadres of trained personnel of
various kinds. Possibly, that aspect
may have been there in his mind, but
h's attention was directed more to
another aspect, and that is the size
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and magnitude of the effort involved
in several ways, considertng the large
siepping up of targets. For example,
the rate of domestice savings has to
be increased from 8 per cent to 11 per
cent. These are things said in a few
words but behind the achievement of
both the targets and the rate of sav-
ing have to be effort and application
of an ordr which possibly has not
been witnessed so far.

To really bring this about, to achieve
this certain conditions have to be ful-
filled. One of them, as emphasised
very strongly by the hon. Member,
is that there has to be a psychological
transformation. That was the quali-
tative aspect which he had very much
in mind. Of course, a counterpart has
to be in the institutional framework
of the country, That is occurring.
That change jis typified in the Pancha-
vati Raj, for example, and our ideas
of co-operative organisation develop-
ing largely in the country so that it
becomes a dominant type. A few
co-operatives may mean very little,
but if 30 or 40 per cent of economic
activity in any direction is covered
by co-operatives, it becomes a qualita-
tive change.

On the psychological side the idea
is that there has to be a radical
change in outlook everywhere. What
we are aiming at is that. That change
has to affect and permeate large
masses of the people of the country
apart from those at other levels.
Without involving in an intimate way
very large numbers of people in the
country in the Plan tasks, certainly it
is not going to be possible to achieve
those results.

The point of the hon. Member was
that if we have to secure the allegi-
ance of the people for the Plan in that
way, we have to do certain things and
steps have to be taken in, what he
calls, the egalitarian direction. I
agree with him. We all agree with
him. tI is not that nothing has been
done so far. We have moved in that
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direction. But more has to be done,
of course. The distinction that is
made, namely the distinction between
the ideological and the functional
aspect, is not always appreciated
What is the ideological aspect when
we speak of this distinction? If we
aim at bringing about some kind of a
change and venture into certain acti-
vities and if the result is that in the
course of it there is a loss of economic
advantage, thay is, if we retard eco-
nomic development for the sake of
some ideas about social change, equa-
lity, etc., we are making a sacrifice
of economic gain for ideological ends.

The point now is that we can do
very much more in the direction of
social and econemic equality without
making that sacrifice. It is always
assumed—it is easily assumed when-
ever any proposals are brought for-
ward—that this may mean some good,
in the social sense but we cannot
afford it now. We must now concen-
trate our attention on economic
advance. Later on the other things
can be done. It is not possible to
look forward to a day when we have
been developing on capitalistic lines,
and then we say that we have done
enough of that and from tomorrow we
will become a socialist society. That
is not possible. There has to be a
continuous transition to that order.
So, there is agreement on that point,
namely, that although the risks have
always to be borne in mind and
although we should not do anything
which will retard economic develop-
ment, but there is still a great deal
which can be done in the direction
of providing moral and material
incentives to the large mass of the
people and win their support for the
Plan more wholeheartedly so that it
will also be a factor in speeding up
economic progress.

What are we doing about it? In the
context of the circumstances in which
we are placed we have not to spread
out our effort too much. We have to
direct our attention to a few signi-
ficant points and our emphasis has to
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be not on some kind of a notional
equality but on equality of opportu-
nity. That is one thing.

Another thing, which is more im-
portant in the human sense, is to
bring about the realisation of a
national minimum. Let all those peo-
ple who suffer hardships and priva-
tions and who do not have a minimum
provision for health, education, em-
ployment, housing, food etc., be pro-
vided with these things on some mini-
mum scale that is, the natlonal minij-
mum. Of course, there are other
things around it, that is, our great
stress on trying to look after the wea-
ker sections of the community. This
stress has to be evident more and more
in  community development in the
rural areas. Another way of helping
these people and achieving that
national minimum is to regulate the
pattern of production. To the extent
it is feasible and possible the effort
has to be that the pattern of produc.
tion is such that the essential goods
needed by the common man are made
available in sufficient quantities and
the production of luxury and semi-
luxury articles is restrained. That is
the practical way of trying to secure
these ends. In the Plans that we are
now formulating we have that i view,
namely, equality of opportunity and
approach towards that minimum in
some such way,

There has to be in the first place
consideration for employment oppor-
tunity being extended as much as
possible. We can assure the national
minimum for sustaining life, through
employment alone and no¢ through
doles. But that is one thing. Through
large programmes for rural workers
designed for utilization of manpower
we want to move in that direction.
There has to be diffusion of educa-
tiontal facilities generally, buy spect-
ally those children, any young boy or
girl among the poorer sections of the
community who has got possibflity anq
promise, should be helped to go up to
the highest rung of the Iladder by
scholarships and in other ways.
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In the matter of health something
has been done. We think that in the
course of the Third Five-Year Plan
one very important thing, namely,
drinking water facilities. should be
made universal. No place should re-
main without any such facilities.
These are small and simple things
but together their effect is cumulative
and far reaching.

This, Sir, is not a doctrinaire ap-
proach, and if for the purpose of
getting these :‘osu]ts, some  people,
those who have got the capacity, the
richer sections, have to make more
sacrifices, if they have to be called
upon to give more, then there should
not be any feeling at al] that too
much sacrifice is being exacted. It
is not for doctrinaire purposes, but
for human, social ends, and if they
and all of us oare for peace and
stability and progress, these things
have to be done, and I think we
have all to be prepared for that. This
was one thing on the general plane,
in the matter of our approach, and I
thought we might share our attitude
with the House.

The hon, Member took up the ques-
tion of population and dealt with it,
at considerable length. We have been
cognizant of the fact that population
rising at such a fast rate is a menace.
It is not the census enumeration
which awakened us to that fact. We
had, even before thal, come to know
that the population was increasing at
a rate which was much more than
we had thought of when we started
the Second Five Year Plan. It was
408 million. That was our idea then,
but we had a calculation made, a
projection, which brought us to 431
million already. We knew that. The
census disclosed that the actual figure
was slightly higher, at 438 million,
about 7 million higher. There is no
question of complacency about it at
all. These are startling figures. The
question is: how are we going to deal
with this phenomenon? There are
*aro tnings One isc what kind of
action are we contemplating in order
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that this tide is stemmed? Secondly,
in relation to the Third Plan what
are our proposals, arising out of this
increase in population?

Regarding action, it is not very
correct, not quite true, to say that
there is any easy assumption on our
side regarding the decline in birth
rate. For the purpose of the Third
Plan, practically no such decrease is
assumed. For the period later, of
course, it is done. And that is not
to come automatically. It is under-
stood that in order to bring that
about, family planning will have to
be pursued in a way somewhat beffer
than so far, on a much more com-
prehensive scale. Intensive education
and various things have to be done
about it, apart from creating a gene-
ra] climate in favour of understand-
ing of the problem in the minds of
the people. That certainly will be
done. The outmost effort wil] be
made for that purpose.

As for the implications of it, the
question is being asked again and
again: are you going to revise the
targets of the Plan because of this
increase in population? Even in the
Draft Outline of the Third Plan—I
have got the figures here—the targets
were fixed knowing the fact of the
higher population as it was already
confronting us, with a view to meet
the nceds of this large increase in
population. I do not want to load
the House with flgures. I have got
the figures of the per capita produc-
tion of foodgrains, oilseeds, cloth and
other articles in commop use, and
there is a very considerable step up.
I do npot think we need have any
apprehension on that gcore, as long as
these targets are actually implement-
ed and realised. That is the more
important thing, rather than any re-
vision of the figures.

A much bigger problem which
emerges from the increase in popula-
tion which had already been visualis-
ed to a large extent, is the employ-
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ment side of it. That is, we had
thought of 15 million new entrants to
be provided for, and actually, the
Plan, as set out in the draft outline,
met about 14 million, and then we
gave a kind of assurance that some-
thing more would be done through
special programmes to deal with the
residue of one million. Now, if you
take the direct proportion in respect
of the census figures, it will be 15:3
million, but actually it will depend
upon a closer examination and com-
putation on the basis of age composi-
tion. This increase in population is
not uniform in all the States, and it
adds to the difficulty of the problem.
In some States, the rise in population
is of a far bigger order than in others.
It is 34°30 in Assam, for examplc,
and 32°94 in West Bengal, as against
973 in some other State. Therefore,
in those States where this increase
in population is of that order, the
problem becomes very much accentu-
ated, and therefore, our answer to
that is that that these programmes
which we are thinking of for addi-
tional employment will be channelled
more in those places. That will be
our way of trying to help the States
which are saddled with a larger
population, to plan more, organise
better those programmes for giving
additional employment. This will
have to be done certainly. The pro-
blem is not of a general kind, it will
have to be considered at the local
level. Places of higher intensity of
population and unemployment will
have to be identified and action
directed towards them.

About employment, there were
some more ideas which the hon.
Member put out to assist us in im-
proving the prospect of widening em-
ployment opportunities. He mention-
ed labour intensity versus capital in-
tensity. I agree with him. My ex-
perience in the Irrigation and Power
Ministry, for example, jeads me to
this conclusion that in several cases
in projects machinery is being asked
for which may do the job a little
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more quickly, but it may not in res-
pect of the real economic return,
may make any very big difference.
Now we have made up our minds
that one way in which we want te
improve the employment potential is
to watch all these projects from that
angle, namely whether the labour
intensity and mechanisation aspects
have been properly looked into in the
formulation of those schemes,

Then there is the other thing, a
trend, a kind of orientation, in favour
of capita] intensive equipment. Our
engineers get their training outside,
There to save a little labour by
necessary capital intensively is a great
achievement elsewhere, but here it is
the reverse. Our engineers and tech-
nical personne] have not been orient-
ed in the proper way. This is some-
thing which Hhas certainly to be done
more. A great deal of engineering
talent has to be applied to the smaller
things so that we can save capital
and employ more labour. We have
been considering these things,

The hon. Mcmber has spoken also,
on another aspect, namely maximise
ing employment and in-omes as
against maximising surpluses. We
want, of course, surpluses, but we
have had that other approach in our
common  production programmes,
helping the cottage industries and
other small-scale industries, i.e, co-
existence of techniques at varying
levels,

I recall a great deal of criticism in
some of the newspapers that we are
wasting our resources by giving sube-
sidies to ambar charkha and village
industries. They forget that these
resources go to provide just the food
and the minimum of subsistence to
a large number of people. If we
want to save that, it should come
from economies in the expenditure
and consumption of those with higher
standards of living. Therefore, to
talk of subsidies as something of
which we should be ashamed s
wrong. We subsidise whom? We
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subsidise our people, give them better
tools, and the minimum requirements
of living. Therefore, while we im-
prove the techniques and do every-
thing that is possible, the idea of
minimising employment is there. We
have that fully in mind.

13 hrs.

One aspect which the hon, Member
urged with force was obsolete mechi-
nery coming from abroad. Some
private industrialist try to get recon-
ditioned machinery from outside, if
they find it to their advantage. To
talk that as a big point is not correct.
In our basic industries like steel,
power etc. We cannot afford it, The
loss of efficiency even to the extent
of 5 per cent on any offset any gain
in capita] investment{ even to the
extent of 30 per cent of the cost
Possibly for years there may be loss
in efficiency.

Coming to full utilisation the hon.
Member made that a point and it is
certainly an important point, It has
not escaped our notice. The targets
for various commodities and articles
under the licensing arrangemenss are
being based not on single shift, but
on two-shifts. My information is that
over a period of time two-shifts and
three-shifts are increasing very much,
Some of the idle capacity which arises
out of non-availability of materials
is a common problem which we are
trying to meet,

He next drew our attention to the
varying range of profits, Its signifi-
cance is not possibly as much as the
hon, Member believes. Varying pro-
fits are implicit in the whole arrange-
ment of a competitive economy. Con-
ditions under which undertakings
grow up differ, older machines, newer
machines, management differences etc.
The real point is that sdmetimes the
mismanagement goes to an extent that
it threatens employment and it be-
comes a national issue. The Indus-
tries (Development and Regulation)
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Act gives adequate powers to Govern-
ment and they are also being exer-
cised to an extent. Of course, it is
not possible to look into every case.
But where a thing assumes high
dimensions, the powers are there and
action is taken under them.

The question of exports was men-
tioned. There is a keen awareness
about this and the targets we have
put in the Draft Outline about export
earnings will possibly have to be
revised in an upward direction. We
have to do more to make the coun-
try quality-conscious and cost-consci-
ous, so that our exports may move
up on a larger scale,

One more point and I shall con-
clude. My hon. friend Shri Mathur
is castigating us on one particular
issue every time there is an occasion.
His criticism is about regiona]l dis-
parities and he has been asking:
what are you doing? You say that
this matter is still under study. 1
never said that this study would end
soon. It would be under study at
the end of the Third Five Year Plan
also. It is a continuous matter. How
can I make any promise? Nobody can
say that at the end of the Third Five
Year Plan all these regional dispari-
ties will disappear. The studies are
continuous and the results are incor-
porated in the allocations made and
in the design of the plan< for the
various States this has b~cn taken
into consideration. Every State which
was backward before has been help-
ed in various ways e.g., in the per
capita size of the Plan, In the case
of Rajasthan and other States which
were backwardq it has been relatively
much more.

An Hon Member: What is the per.
centage?

Shri Nanda: I have got the per-
centges. I thought I should not
trend on the time of the Hon. Mem-
bers. 1 shall circulate the percent-
ages—there is a set of percentages
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here. If you want just one figure I
shall give it.

The all-India increase in per capita
plan is 78'4 per cent, while in the
case of Rajasthan it is 114'2 per cent.

An Hon, Member: What about

Gujerat?

Shri Nanda: Then every other State
wi]] ask for it

In regard to power, the all-India
increase per capita is 120 per cent,;
in the case of Rajasthan it is 170 per
cent,

Shri Harish Chandra Mathur (Pali):
Either I have not been able to make
myself clear to the hon. Minister, or
he is not wanting to understand me.

Shri Nanda: 1 always want to
understand him. If there is any error
on my part I shall rectify it,

Shri Harish Chandra Mathur: We
hag a discussion with him, Then we
have sent a letter to the Planning
Commission eliciting certain informa-
tion. It is only partial information
when he says that the increase has
been comparatively more. We have
given him other facts, Take the total
picture, the overal] picture and see
what has been done in the public
sector, what has been done in the
private sector and what result emer-
ges. You say that our increase has
been 170 per cent against the all-
India increase of 120 per cent. But
what was the position before. It was
gero. Zero multiplied by zero remaim
zero; while one multiplied by five
remains 5,

In regard to his gecond point, the
only question I raised was whether
the gap has widened or not, and whe-
ther the gap is not going to be still
wider as a result of the Third Five
Year Plan. This was a simple ques-
tion 1 asked.

Shri Nanda: Sir, I shall conclude
by saying that this is a simple matter,
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but it is being unnecessarily compli-
cated,

When we say that the per capita
plan is so much more it means that
there is no widening of disparities.
It is a matter of narrowing of dis-
parities. Although the total picture
may be there it iz made up of several
composite parl:, elements and ingre-
dients. I brought in the question of
power, because the hon. Member laid
great stress on it. He said there is
no power policy and that we are
giving much more to large industries
at cheaper rates. It is not so. I do
not think on any considerable scale
it was done. There was some kind of
a fecling in some States to promote
some industries and give them favour-
able terms [ur the power tariff. But
it has not gone ahead, and it has not
been done on any magnitude. On the
other hand small-scale industries, es-
pecially agriculture, are being given
preferentia] consideration, Since
there cannot be a discussion on power
and Rajasthan now, I can only give
a brief view of the whole situation.

Sir, that is al] that I have to say.

Shri Mahanty (Dhenkanal): Before
I go to other important observations
on some of the specific matters relat-
ing to the Finance Ministry, I would
like to make a reference to the radi-
ca] change and psychological urges
about which the Minister of Planning
has made a reference today.

The people in the country are given
an egalitarian direction under the
Plan, I do not suggest that during the
last two Plans steps have not been
taken to remove the inequalities bet-
ween man and man, between regions
and regions, and between States and
States. But there may be g difference
of opinion about the pace of the re-
mova] of that disparity between man
and man, between States and States
and between one sector and the other
sector. Therefore, while I am at one
with the hon. Minister that steps are
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being taken towards the removal of
the disparity and the march of the
State towards an egalitarian direction,
I only venture to suggest that there
are some built-in inequalities in the
‘State and in the administration, which
is realy anathema to all the egalita-
rian concepts we have.

1 submit that the convenanied privy
purses, which form a part of our
Conslitution, are nothing but a built-
in inequality. 1 concede it was part
of the convenant and part of the
agreement. We do not suggest that
they should not be implemented or
that the privy purses should be
stopped. But when you ask the com-
mon man to bear the burden and
make sacrificeg, when you are going
on levying excise duties on a hundred
and one articles of daily necessity
and asking the common man to bear
the sacrifice with good cheer, 1 say
it is politically wrong, fiscally inde-
fensible and, perhaps, morally un-
desirable that these privy purses
should go tax-free. Therefore, I take
this opportunity of submitting before
Government that they should consider
whether these privy purses should
go tax._free. T understand that these
Indian Rulers, as defined in article 366
of the Constitution, arc¢ paying some
kind of Expenditure Tax; but the fact
remaing that this vast chunk of un-
earned income-tax free. Therefore, 1
would beg of the Finance Minister,
when he comes before the House to
justify the various direct and indirect
taxes that he has proposed, that he
may also consider whether these
privy purses should not be taxed.
(Interruption). A friend here tells me
that it will be against the agreements
that we have entered into, I have al-
ready spoken about that. Since the
agreement that we entered into in
1948, the Government and the people
have entered into g bigger contract
with destiny to bring about a socialist
state in the country. And I consider
that if one se{ of agreements offends
against another fundamental thing
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that we have fixed for our destiny
then those contracts and agreements
must be amended, and have to be
amended. After all, we know that in
history various treaties have been
treated as mere scraps of paper. There.
fore, I do not attach any sanctity to
any agreement when the time and
context have changed.

Now I should like to come to
another aspect which is almost a
hardy annual when the Demands of
the Finance Ministry come up before
the House. It relates to Income-tax
arrears and Income-tax evasion. Like
the Brahma of the Upanishads one
does not know what is really the
extent of the Income-tax evasion.
Prof. Kaldor says that it is Rs. 200
crores, Government concedes it is
Rs. 30 crores. I think the real figure
should be in-between the two. Rs. 200
crores may be highly cxaggerated;
Rs. 30 crores may be highly conser-
vative, Therefore, the fact .remains
that a vast sum which should have
accrued as Income-tax is being evad-
ed,

I have gone tlirough the reports of
the Finance Ministry. I have not
been able to find what steps Govern-
ment have taken since these dramatic
disclosures were made by Prof Kal-
dor and Government conceded that
the Income-tax evasion is of a sub-
stantial order. The time at my dis-
posal being very short I would not
further dilate on it, but I hope the
Finance Minister will throw some
light on this aspect which has been
troubling us.

Coming to Income-tax arrears, there
also the situation is very distressing.
Annually, the average demand of In-
come-tax in this country is of the
order of Rs, 240 crores. On 31st March
1959 the total Income-tax  arrears
were of the order of Rs 143:8 crores
That means, {f the average annual
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demand of Income-tax is of the order
of Rs. 240 crores and if Rs. 143'8
crores stands as arrears, then a pro-
cess of simple arithmetic will show
that 65 per cent of the total effictive
demand goes in arrears., I do concede
that the rule of law that we are hav-
ing in this country affords various op-
portunities to the tax-payers to move
courts by petitions, etc. and to get in-
juctions to avoid payment, But the
fact remains that 65 per cent of your
effective demands goes in arrears. I
do hold and maintain that if the In-
come-tax  administration is more
streamlined, if the law is changed or
suitably amended, if all this Income-
tax which is legitimately due jg realig-
ed, perhaps the Finance Minister will
be spared the bitter duty of imposing
excise duty on a hundred and one
kinds of articles of daily necessity.

Apart from these Income-tax arrears,
there iz also another aspect which is
known as the effective and non-
effective demands of Income-tax.
Again, the dividing line between effec-
tive demands and non-effective de-
mands is highly illusory, We are told
that some demands are effective only
when thev are realisable. But there
are instances, and the Finance Minis-
ter must be knowing these better than
I do, where huge amounts of Income-
tax are being written off, becausc the
assessees have no visible assets left or
have left the country without clearing
off their Income-tax. Therefore, on
the one hand we find that the demands
are non-effective and vast sums  of
Income-1ax dues are written off, and
on the other, large sums of Income-
tax lie in arrears. And, of course,
over and above that, there is the
evasion.

I remember some time ago the
Finance Minister saying that annually
the pattern is that 75 per cent of the
effective demand is realised and the
remaining 25 per cent spills over to
the next year. I will take this occa-
sion to ask him to tell us as to why
only 75 per cent is realised and why

CHAITRA 29, 1883 (SAKA)

for Grants 12458

not cent per cent. If the Income-tax
law or procedure stands in our way,
certainly we have to see that these
laws and procedures are suitably
amended. Under the existing proce-
dure we should not give a tax holiday
to those who are not in @8 mood to pay
the tax, be it to the extent of 25 per
cent or to the extent of 100 per cent.

Again, I maintain that it is politi-
cally wrong and fiscally indefensible
that we allow this kind of people to
go on cvading and avoiding Income-
tax, which is due to us.

1 will now come to the Life Insu-
rance Corporation. 1 am glad to see
that j{s business has expanded. From
45.06 lakhs policies in 1954, today it
has reached the figure of 66.80 lakhs
of policies. The lapse ratio has also
dwindled from 19.73 per cent in 1954
to 5.1 per cent in 1958. In connection
with these lapses, 1 venture to sub-
mit that the LIC as well as Govern-
ment should bring to bear a sym-
pathetic attitude. If you go into the
human aspect of al] these lapses, you
will find a tragic drama that is being
enacted in every houschold to make
both ends meet, so that the premia
can be paid. These arce lapses which
are not deliberate;, these lapses do
occur because with thig rising spiral
of the living index, the cost of living
going up and various other commit-
ments coming in, these premia are not
being paid. 1 would, therefore, beg
of the Finance Minister to bring to
bear some sympathetic attitude
towards this aspect and give a direc-
tion to the LIC that they should bring
to hear a more human and a more
liberal outlook, so far as these lapses
are concerned, and the policies may
not just lapse technically because the
premia could not be paid on a parti-
cular day.

When we come to the settlement
of claims, we find that the picture jx
very disturbing. We would like to
know why when the LIC is supposed
to maintain a streamilned attitude
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towards business, such large numbers
of claims should remain unsettled. In
this context, I would like to i.vite the
attention of the Finance Minister as
well as of the House to page 71 of the
Estimates Committee’s report on the
LIC, which has just been presented
to the House. There, it is revealed
that policies numbering 15,008 were
outstanding for more than twelve
months, that is, policies which had
matured on account of death, If you
take into account the pitiable consi-
derations where death occurs and the
fact that all the life-savings of the
man went into buying a policy so
that his dependants could be well
looked after, and you find that the
claims in respect of about 15008 such
policies remain unsettled, then there
is gomething basically wrong with
the administration of the LIC. 1
would like the Finance Minister to
tell us and to assure us that each of
these arrears will be settled in no
time, and I would beg of him to take
a very serious note as to why in such
cases, where the policies matured on
account of death, this unduly long
time of twelve months should be taken
and yet they could not be settled.
Various other figures have been given,
and T do not wish to go into them,
because the time at my disposal is
very short. But I would like to
emphasise once again that there should
be no delay in the settlement of
claims which arisec on account of the
death of the policyholder.

The working of the LIC also leaves
much to be desired. Of course, the
business is expanding, and it has to
expand. It is not because the LIC
has taken wup the life insurance
business, but because there has been
an overall increase in the business
activity all over the country. We have
also got janata policies and so many
other policies to make life insurance
more popular, and, therefore, the
business is expanding and it is increas.
ing. But if the hon. Minister will
kindly bear me out, he will realise
that business expanding due to a
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deliberate effort is something different
from an automatic expansion of
business.

For instance, if you look at the
pattern of agents of the LIC, you will
find that from 230,604 number of
agents on 31.12.1958, the total num-
ber of agents today has been reduced
to 1,48,255. If you go on reading the
number of agents for life insurance,
how on earth are you going to expand
your business? We are told that these
agents who have been deleted from
the list of agents were not as effective
as they should be and were not yield-
ing as much quantum of business as
they should. But here is a business
organisation, and it should be their
duty to see that the non-effective per-
sons work much better so that they
may give much better results, without
just chopping them off from the list.
On the one hand, when we know that
agents are dwindling in number, on
the other hand we find that class I
officers are on the increase. I may
just pgive the statistics of class I
officers of the LIC. On 31st Decem-
ber, 1957, the number of class I offi-
cers in the LIC was 1,038, On 3l1st
December, 1958, their number increas-
ed to 1,432, On 31st December, 1959.
their number had increased to 1.479.
I do not know what the figure was
on 31st December, 1960. Therefore,
on the one hand, when we find that
class T officers are on the increase in
the LIC, who practically do not pro-
cure business, on the other, we find
that the real men who are to prociure
business are dwindling, and they are
not being given the incentive that is
due to them.

Again, not only the -las: I officers,
but even superintendents, assistants,
clerks and record-keepers are also
increasing in number. Of course, there
is some justificaion for increase; I do
not deny it. When the business
expands, of course, you have to expand
your personnel also. But I think that
even the most ardent supporter of the
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LIC will not hesitate to say that the
servicing of the LIC polletes is most
deplorable. Iy will not be in good
taste to cite personal matters, but I
know that if we write a letter, that
is not even acknowledged, much less
replied to, excepy before the lapse of
a month Previously, whenever premia
became due, we used to receive pre-
mium notices. Perhaps, you, Sir,
might also have received such pre-
mium notices in your life; in fact, any
of us who has had any policy must
have been receiving the premium
notices before the premium were due.
But, nowadays, the premium notices
are not just sent, and if you do not
send your premium, then your policy
lapses. Therefore, I venture to sub-
mit that even though there may be
some justification for expanding the
personnel  or the employees, steps
should be taken not to lose sight of
the fact that you are a monopoly, and
viou must be given full gatisfaction to
the consumers angd Lo the policyholders
who arv really the lvver of your pro-
gress.

1 shall finish in just two or three
minutes, and I shall not bother you to
ring the bell. In this connection, I
would like to know what has happen-
ed to those spurious scrips which the
LIC had purchased in connection with
the non famous or infamous Mundhra
deal, We would like to know what
the present position is. The number of
scrips ran into thousands—it was per-
haps 9000 or 7000; At this distance of
time, one does not remember pre-
cisely. But we knew for certain that
the scrips of Messrs. Richardson and
Cruddas, and Oslers could not be
authenticated, and the hon. Minister
may kindly take the trouble of
acquainting the House with what has
happened to all those nine thousand
odd scrips which were supposed to
have been spurious scrips and which
had been purchased by the LIC in
connection with the Mundhra deal.

Before I conclude. T shall take only
a minute or two in regard to the pro-
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blem of price. Of course, to touch
upon the problem of price during the
debate on the Demands of the Finance
Ministry will be out of place, but
since this relates to the very basis of
our economic structure, and the Fin-
ance Ministry is largely connected
with it, therefore, I venture to submit
that Government have been following
a very weak-kneed policy concerning
the prices. Today, the problem
remains that food prices are on the
decrease, whereas two years back
when the living cost index and the
cost of the manufactured goods were
rising. Government came and painted
the agriculturist as the devil of the
drama and said that it was on account
of the increase of food prices that this
overall increase had been taking
place. But, today, the pattern has
changed. Today, the food prices are
on the decrease, whereas the prices of
industrial raw materials are on the
increase; for instance, in the case of
cotton, raw jute, and oilseeds, the
prices have registered new heights. 1
would like to know why Government
have not taken action wunedr the
Essential Commodities Act, and why
they have not control the prices
and aiso ensured fair distribution, so
that the prices could be brought down

Now, when you are increasing the
cost of living index on account of the
excise duties, it is your moral and
political duty to see that the prices
are kept under proper check and con-
trol. In that context, I venture to
submit that all policies of selective
credit control, all fiscal and monetary
and other administrative policies whieh
Government have pursued have
resulted in failure and suspicion.

Before I conclude, 1 would only
urge the Finance Minister to bring to
bear upon this problem a more vital
and i radical mind, so that prices are
kept under proper check.

Dr. M. 8 Aney (Nagpur): 8ir, in
the few minutes available to me, 1
wish t0 make a few observations. I
am glad that the Lok Sabha Secre-
tariat has supplied us with summa-
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ries of representations, letters, etc.,
regarding the Finance Bill, 1861,
received by that Secretariat. Out of
these, ] want to draw attention only
to two or three points or items which
I consider as very important from my
point of view. I do not mean thereby
to say that the other points do not
deserve the attention of the Finance
Minister.

A: we know, the budget proposals
contuin taxation proposals to tune of
Rs. 60 crores, out of which Rs. 30
crores are to be raise@ by what they
call customs and excise duties and
the remaining by direct taxes. These
customs and excise duties have creat-
ed a good deal of trouble in the case
of many minor industries and it is
only in respect of some minor indus-
tries mentioned therc that I want to
draw the attention of the hon. Finance
Minister.

For instance, there is an imposition
of duty at Rs. 60 per loom in the case
of four power looms. They represent
that already the rates of staple fibre
yarn have gone up from Rs. 22 per
bun e of ten pounds to Rs. 34 per
bun-'e. This abnormal rise of 50 per
cen in yarn prices plus the increase
by two-thirds of the existing excise
duty on staple fibre yarn coupled with
the fresh excise levy on four power
looms will completely destroy this
cottage industry. I am sure the hon.
Finance Minister will give due consi-
deration to this point and see what
relief can be given to them.

The second point, to which I wish
to draw attention, relates to the levy
of excise duty 10 per cent ad valorem
on patent or proprietory medicines
which the hon. Minister has imposed.
I think this is a matter which con-
cerns the health of the people. Also
it will crush the small scale industries
in this line. The representationists
carrying on the business of manufac-
turing medicines on a smal] scale
want exemption from the excise duty
as they cannot compete with the big
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manufacturers. This is another point
which I want to bring to the hon.
Ministe™'s notice,

As regards the glass industry, I
have already handed over to the hon.
Minister a representation from the
Gondia factory called the Onama fac-
tory. 1 find in this small summary
that there are some other factories,
the Co-operative Glass Industries,
Rathi Glass Works, and Agarwal,
Guru Nanak Sasani and Kalicharan
Glass Works which also want small-
size phials manufactured out of
broken glass exempted from the
excise duty. They also claim exemp-
tion in respect of those glass works
which work on what they call the
‘blow’ system and not by the power
system. [ believe the ‘blow’ system
is used in small works,

There is one thing more. I have
received a long representation from
the association of radio merchants.
They have also made certain propo-
sals. In fact, thevy have made an
alternative suggestion by which, they
say, the same amount can be realised
by the Finance Ministe~, 1 will read
that alternative proposal. It is as
follows:

“All India Radio Merchants’
Association, Opera House, Bom-
bay, suggest alternative proposal
for levy of specific excise duty on
radio sets instead of duty ad
rutorem. They claim that their
proposal would fetch the game
amount of revenue as envisaged
in the Finance Bill"”.

I want the hon  Finance Minister to
examine this proposal carefully. If
their statement is correct, I hope he
will be able to give them relief in
this matter.

Shri Liladhar Kotoki (Nowgong):
Mr. Deputy-Speaker, I will deal with
one or two points relating to our
planning. But before I take up those
points, I would like to congratulate
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the Planning Commission on the
improvement that they have effected
in drawing up the Third Five Year
Plan. It was admitted in connection
wilh the First Plan that for lack of
sufficient data and also various imbal-
ances existing at the time, the First
Plan could not be drawn up in a pro-
per manner. The Second Plan was
an improvement on that position, but
the Third Plan as d-afted is definitely
much better.

With the experience that we have
gained in respect of the two Plans, it
is neccessary to see whether we have
achieved the main objectives that we
laid down when we entered the period
of planned economy. The first ques-
tion that I want to ask is whether the
increased national income during this
period of ten years has been equitably
o- at least reasonably distributed. It
is gratifying to note that the national
income of the country has gone up by
42 per cent and the per capita income
by 20 per cent. But if we look at the
break-up, we find that 50 per cent of
the nationa] income is contributed by
agriculture which sustains about 70
per cent of our population. Therefore,
in simple arithmetic, the per capita
share of this income by the agricul-
turists is definitely much lower than
that shared hy the non-agriculturists,
This is one thing that we have to see
in the Third and the subsequent plans,
namely, to bridge up thiz difference
as much as possible.

Secondly, I come to the question of
regional disparity. The hon. Planning
Minister who spoke this morning said,
of coutse, with reference to Rajasthan
that the Planning Commission have
tried to reduce regional disparity as
much as possible. But I draw the
attention of the House and also of the
Planning Commission to one fact, that
while that may be true in relation to
some States, in some others the differ-
ence seems to be wider and wider. As
an instance, I would refer to Assam.
In Assam, the State national income
hag gone up by only 21 per cent. Com-
pa~ed to the increase of 42 per cent
in the national income of India as a
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whole, that shows a very sorry state
of affairs,

Then let us look al the per capita
income. While the per capita income
in 1960-61 for India as a whole is
Rs. 306 (on the Dbasis of 1948-49
prices), that for Assam is only Rs, 271,
Another disiressing feature is that so
far as Assam is concerned, the per
capita income instead of increasing 1is
decreasing. In 1958-59, the per capita
income was Rs. 276; in the next year,
1959-60, it has gone down to Rs, 271.
These are the flgures which the State
Finance Minister gave to the Assam
Assembly last Budget session.

My submission is that the Planning
Commission, while allocating funds to
differen: States should see that these
differences in per capita income gnd
national income in different regions or
States are bridged up from Plan to
Plan.

There is another aspect. The Plan-
ning Minister referred to the increase
in population; and some hon. Mem-
bers have also spoken about the diff-
erent aspects of the increase in popu-
lJation. Again, in the case of Assam,
the increase has been colossal. It is
as much as 34:3 per cent while the
average for Indian is 21:1 per cent.
Now, this increase in population has
increased our responsibilily, our bur-
den in finding means of livelihood and
employment to the new entrants in
the field of employment. But, so far
as Assam is concewned, it has created
more difficulty, because, as I have
shown earlier, their income is already
low. And, as is known to this House,
Assam s one of the States where
there is little of industrialisation,
Therefore, this increased population
will have to be sustained by agricul-
ture which is also at a very low ebb,
particularly, in our State because it
is subjected to floods, drought, and
other drawbacks of agriculture and
also other national calamities.

I will take another point so far as
our Planning is concerned. It is this.
The Prime Minister, while initiating



12467 Demands

[Shri Liladhar Kotoki]

the debate on the Draft Five Year
Plan in this House in August last and
also in the other House drew attention
to this aspect and it is regarding
implementation. It is not simply the
amount of money that you spent on
various schemes and projects that
should make us complacent, because
money alone will not lead us to a
correct appraisal as to whether the
goal that has been aimed at, the
objective that has been aimed at, has
been achieved. Therefore, it is neces-
sary that constant appraisal and eva-
luation of the different projects is
taken up.

Duving the Second Plan Period, the
Planning Commission has done some
job in this direction. But, what 1
want to submit is that this should be
a regular fcature, a regular p.ocess
and every year an annual apprasal
and the prospect of the Plan under
different hcads. in different  sectos
should be prepared and placed before
the House so that the House may get
a chance to examine them and be
satisfled that our planning is going
in the proper direction,

In 1968, so far as the Second Plan
is concerned, .hey brought out An
appraisal and prospect in May; and in
Septembe~ they brought out what
they called Re-appraisal of the Second
Five Year Plan. This is a very use-
ful study. And, I have no doubt that
the Planning Commission itself got
various suggestions from different
quarters; and the difficulties that the
Planning Commission faced with
regard to the Plan, to a great extent,
were overcome because of these sug-
gestions. Therefore, as the Prime
Minister himself has stressed, I would
suggest that th's appraisal should be
an annual feature as in the case of
the Ministries, The reports of the
Min‘stries do not give us a complete
picture. And, therefore, if we pget
this annual appraisal from the Plan-
ning Commission, we will get a com
rect picture as to whether we are
proceeding on proper lines.
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Reverting back tp the first point,
namely the disparity, I would con-
clude by drawing the attention of the
House to an assurance given by the
Prime Minister in this House and also
by the Planning Minister in the other
House, during the August-September
Session. He said that an expert com-
mittee will be set up to enquire into
how exactly this additional income
that has come to the country or per
capite has spread. The Planning
Minister also, in the other House,
went a step further and said that the
terms of reference of the proposed
committee would be

“To report on trends in the dis-
tribution of income and wealth
and in changes in the level of liv-
ing during the First and Second
Five Year Plans.”

I do not know whether this expert
committee has been set up. The
House would like to know what are
the exact terms of reference that have
been placed before it, and when this
report is expected by this House.

I would suggest that the terms of
refe-ence should not be merely con-
fined to the distribution of income and
wealth, but should also be to suggest
how the Plan allocation should be
redistributed so as to bring about the
removal of the imbalances ».d dis-
parities more and more in s ‘sequent
Plans.

One morc point and then I will
conclude. In our Plans we have seen
that there a~e a lot of lacunae due to
which the targets could not be achiev-
ed and the Plans could not be com-
pleted within the time specified. In
some cases, we find that some essen-
tial parts were not taken into consi-
deration when the original plans and
estimates were made. That brings
about disastrous results.

We had very high hopes regarding
the Central Mechanised Farm at
Suratgarh. But, from the report of
the Estimates Committee that came
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out only recently, we find that such
a big scheme did not take into con-
sideration the irrigation aspect of it.
Out of 29,000 and odd acres, only
3,000 acres had perennial irrigation
and the rest of it did not have irriga-
tion facilities at all. And, besides
that whatever crop they had grown
has been damaged by floods. No step
was taken to know and no calculation
was made as to whether this area is
affected by floods, whether this area
has pgot sufficient irrigation faci-
lities, and, if not, whether it
is possible 1o provide irrigation
facilities. Otherwise, all these big
schemes are not going to bring the
full results that we want. It is only
an illustration that I am giving. My
only point is that our Plans should be
Integrated so that we can achieve the
objectives fully and in time,

Shri D. A. Katti (Chikedi): Mr.
Deputy-Speaker, Sir, since yester-
day many hon, Members have observ-
ed that in view of the growing popu-
lation we should increase agricultu-
ra] production. That ig true, because
agricultural production is the founda-
tion of the rest of the planned de-
velopment. Without it, it will be im-
possible to make the Plan successful.
In respect of agricultural production,
the hon. Minister, Shri S. K. Patil said
yesterday while replying to the de-
bate on the Demands for Grants of
the Ministry of Food and Agriculture
that the achievement in respect of
agricultural production is very big and
he said about this big achievement in
a very big way. Rather, he congra-
tulated himself on that point. For
example, he said that now the people
are eating more and that they are
eating very good food.

This reminded me of one thing. A
few days back T met a friend of mine
who iz a chakkiwala. He has got a
chakki. He met me very accidental-
1y, and I asked him: “How are you
carrying on your chakki business?”
He replied that it is a very sad ex-
perience: nowadays the people have
no foodgrains to bring to his chalklki
for grinding; they are carrying on
somehow with Gajra, etc. So, he said
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that the chakki business is running
into losses, It means that the people
have no foodgrains to grind. This is
what the chakkiwala says. But the
hon. Minister says that the people
are eating more. I say therefore that
some confusion is caused in my mind.
The question before me, is, which of
these things is true. I want to know
also whether Shri S. K. Patil was
speaking only about those who have
everything and those who eat all the
time or whether he was speaking
about all the people in the country.
That is also the question before me.

Now, if there is more production,
and if the people do not get enough
to eat as per the Chakkiwala, I must
say that the distribution of that pro-
duction is not equitable. The first
thing is, whether there is more pro-
duction, The second thing is, if there ias
more production, whether there is
equitable distribution of that produc-
tion. According to me, there is less
production; so, what Shri Patil says
is not 100 per cent true. Then, there
is no equitable distribution of the
wealth that is produced: this is 100
per cent true.

Therefore, what I say about pro-
duction can be easily understood.
Take, for example, the average yield
per acre. The Food Minister said
that the yield in India is 80 million
tons. I do not know how these
figures are determined. But so far as
the assessment is concerned, I am not
so sure about these figures. I say
this because once I met a Tehsildar
who collects all these figures. I asked
him how he gathers these figures. He
said that they go to a particular area
in a particular revenue circle; that
they choose a particular land—of
course it is a fertile land—and they
fix the average yield, and that yield
is made applicable to the ragt of the
plots. If the figures are collected in
this way, I am gure that the figures
supplied here are surely not true; they
are not correct. They are Wwrong
figures.
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An Hon, Member: False figures.

Shri D. A, Katti: So, the production
figures are doubtful. Even if, for
argument’s sake, we accept that these
production figures are all right, even
then, according to the Government
figures, the average yield per acre is
just quarter of a ton, whereas in the
rest of the world, in other countries,
the average yield is two tons or more
per acre. The production is thus
eight times more than what we pro-
duce here. Therefore, you cannot be
proud of what you have gained here.

An Hon. Member: Is it China?

8hri D- A, Katti: In many other
countries, the production is greater;
the gverage yield is greater:—England,
America, Canada, etc. For instance,
Japan is producing still more; its
average yield is much more than here.

Mr. Deputy-Speaker: We are not
discussing now the Food and Agricul-
ture Ministry,

S8hri D. A. Katti:
about planning.

1 am speaking

Shri B, K. Gaikwad: Both are to-
gether,

Mr. Deputy-Speaker: Certainly,
some broad features about planning
may be given. Otherwise, these
figures are not relevant here. The
Demands for Grants under the Minis-
try of Food and Agriculture were al-
ready discussed. These points were
more relevant there.

Shri D. A. Eattl: I have said earlier
that our Plan cannot be successful or
will not be successful unless we get
more of agricultural production. That
is what I said. I am speaking about
planning and not about the Ministry of
¥ood and Agriculture.
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Yesterday, Shri S. K. Pati] said
that we must take into account the
increase in agricultural production.
He also compared the acreage that
has been brought under cultivation
here, with the acreage in other coun-
tries. In that connection he also said
that we are now able to cultivate 41
per cent of the total area of the land
whereas in America it is only 14 per
cent. But gt the same time, we must
take into consideration the size of
the country and the population. Im
the USA, there are about 20 crores of
people, whereag here we are 43
crores; and the USA is about three
times bigger than India, That 1is
why we cannot be satisfied with 41 per
cent. I am only pointing out that
they have reclaimed only 14 per cent.
of the total area and we have re-
claimed 41 per cent. This was what
Shri S. K. Pati] said yesterday. But
it is not a matter for pride. We must
be able to produce more and bring
more land under cultivation. There
are six crores of acres lying waste in
our country, and from Shri Patil's
speech, it appears that he is not wil-
ling to reclaim more land. That would
be a suicidal policy.

Having said so much about agri-
cultural production. I would like to
refer to one more aspect. Our Con-
stitution hag given us politjcal free-
dom, and there is a pledge that we
have made to the people, namely, that
we would give them economic free-
dom also, which we have not yet
done. Without economi¢ freedom and
social freedom, political freedom
will have no meaning. The question
is whether we are moving in that
directton at all. My reply is that we
are not moving in that direction. We
are not trying to have that equita-
ble distribution, and that is why the
Plan is meant for a few people omly.
The Plan is not meant for all the
people.

I would now quote one or two
examples to show how the commoa
man js suffering My area is =
tobacco-growing area and there are
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many tobacco merchants. There are
big merchants and also petty mer-
chants. I am told that the Central
Board of Revenue has made a rule that
if anyone wants to deal in tobacco,
he must furnish a personal security.
The Government is not satisfied with
sureties. A person who wants to deal
with tobacco must also furnish his
personal security. It means that one
who owns property can alone carry
on this trade, and one who has
not got any property cannot have
this trade at all. This is how the
common man suffers. Generally, the
common man, the petty merchant,
takes some money from the big mer-
chants and makes some purchases and
then sells the things to somebody else
and thus makes his livelihood.

Mr. Deputy-Speaker: I thought that
furnishing of personal security is much
easier than other sureties.

Shri D. A. Kattd: But for that,
one must own property. Without
property, one cannot furnish any per-
sonal security. There are many
people who are not having properties,
that is, immovable properties, and
they are mostly petty merchants be-
longing to the Scheduled Castes, and
they are deprived of the trade facili-
ties. This is how the common man
is not allowed to have any benefit in
the trade.

1 would like to quote another
example. There is s0 much demand
for hand-made shoes in the Com-
munist countries. There are people
in Delhi and Agra who manufacture
shoes, who are known as chamars.
They manufacture shoes and they
supply them to individual capitalists
and also to the National Small In-
dustries Corporation. The Corpors-
tion and the individual capitalists
purchase the shoes from these manu-
facturers. But there is one associa-
tion of these people who manufae-
ture these shoes they offer to export
shoes. They approached the State
Trading Corporation with the request
that the orders to supply the shoes
to the foreign countries should be
Placed with them. But the State
Trading Corporation said that it is
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the policy of the Government not to
have any third agency; there are al-
ready two agencies, namely, one in-
dividual capitalist and the National
Small Industries Corporation. It is
the policy that the order should be
placed with these two agencies only
and not with the third. The capita-
list is getting the benefit there; the
Corporation is getting the benefit
whereas that benefit is denied to the
people who actually manufacture the
shoes. This is how the common man,
the poor people, are being denied
all these benefits.

14 brs,

Same is the case in respect of small
industries. I have forgotien to bring
the report of the Community Develop-
ment Ministry, but if you go through
the average achievements given there,
you will find that in respect of small
and village industries, nothing has
been done. Some tools have been
furnished. I do not remember, but i1
you read it, you will find that there
is nothing done practically in respect
of small and village industries. 70
per cent of the people are agricultu-
rists and out of them 30 per cent are
landless agricultural labourers. Thelir
problem has to be solved. They are
unemployed for the greater part of
the year and some employment is
needed for them. If you encourage
small and village industries, it i»
possible to give them some employ-
ment. In that respect, Government
have not done anything; whatever has
been done is too negligible and that is
not done in any way to solve the
problem of unemployment of these
people. This is how the common man
is being deprived of all the benefits
of the Plan. Therefore, I am cons-
trained to say that the Plan is meant
for the few, for the haves and not
for the poor people.

One more point I want to bring to
the notice of the Finance Minister is -
about the tobacco business. Some
licence known as mahar concession
licence are issued to the people in
Belgaum district which iy my area.
These licences are lssued to the
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scheduled castes people and with the
help of these licences, they go and
collect a variety of tobacco known as
the gual tobacco. 1T do not know
whether you know that variety. The
scheduled caste ladies go from field to
field and collect gual leaves. If they
do not collect it, the farmer will not
coliect it and it will go waste. In
order to facilitate them to collect
these leaves, the licence is given.

Now there is a restriction put on
those people that they should get the
survey number of the plots in order
to collect the gual leaves. The far-
mers themselves do not know the
survey numbers of their own plots.
It is not possible for these scheduled
caste ladies, who are illiterate, to
know the survey number. They are
being asked to get the survey num-
ber of the particular plot and also
obtain the signature of the farmer, Tt
is not at all possible. I told the
Superintendent or the Deputy Super-
intendent that it is not practicable and
it they insist on that, there will not
be any collection of the gual tobacco
and thereby there will be loss of re-
venue to Government. But even then
the whim prevails there. The cen-
tral excise inspectors can enter any
house of a scheduled caste man to
find out whether there is any such
gual tobacco. In that way, harass-
ment is being caused to the people. T
hope the Minister will look into this
matter.

Lastly, a certain friend of mine has
written a short letter, which I would
like to read. He says:

“The warehouses run by the
Central warehousing Corporation
and the State Warehousing Cor-
porations do not at present pro-
vide storage facilities to tobacco
on the ground that under the
National Agriculture and Ware-
housing Act, they are prohibited
from extending such facilities to
tobacco. The definition in the
Act of ‘agriculture produce’ does
not include tobacco. To enable
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the warehouses to extend storage
facilities to tobacco, it is necessary
to amend the definition of ‘agri-
culture produce’ to include
tobacco also. This will facilitate
tobacco growers.”

He has asked me to kindly request
the Union Minister foreExcise to take
all necessary actions and to amend
this definition to provide storage faci-
lities for tobacco. I think a repre-
sentation hag also been sent to the
Minister. I request the Minister to
take these things into consideration
and do the needful.
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Shri T. Subramanyam (Bellary):
Mr. Deputy-Speaker, Sir, we have
completed two Five Year Plan periods
and have entered into the Third Five
Year Plan period. Our Plans, I sub-
mit, are a moral equivalent to war
which we are waging against poverty,
backwardness low standards of living,
etc., and we propose to secure the
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socio-economic welfare of 438 millions
of people within a democratic set-up.
The State naturally plays g very active
role in this work, and it looks after its
own investment as well as the econo-
mic activity in the private sector also.

Taking both the Plans together,
agricultural production rose by 35 per
cent, industrial production increased
by 80 per cent, national income by 40
per cent, rate of investment rose from
5 to 11 per cent per gnnum, and under
the Third Five Year Plan the objec-
tives are: self-sufficiency in foodgrains,
increase in agricultural production,
cxpansion of basic industries like steel,
fuel and power, establishment of
machine-building plants, utilisation to
the fullest extent of the man-power
resources and expansion in employ-
ment opportunities.

Sir, it is proposed that there should
be more even distribution of economic
power. The rate of investment will
go up in the Third Five Year Plan
from 11 to 14 per cent. TIn agricul-
ture—I shall just refer to only one
thing—we propose to achieve self-
sufficiency in the Third Five Year Plan
and produce about 100 million tons of
foodgrains. I submit that we should
maximise in the utilisation of the
irrigation facilities provided under the
various projects—major, medium and
minor—and at the same time provide
for fertilisers. This is the crux of
the problem, and I request the Finance
Ministry and other Ministries concern-
ed, that in the matter of starting
fertiliser factories each State should
be provided with at least one fertiliser
factory.

Then, with regard to industries, we
want to strengthen the base. There is
a Plan ogutlay of Rs. 7.500 crores in the
public sector. In the private sector, it
is proposed to invest about Rs. 4,000
crores. Regarding the resources, it is
heartening that deficit-financing has
been reduced during the period of the
Third Plan. We remember well that
during the course of the discussion on
the Second Plan there was criticism
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sbout taking recourse to deficit finan-
cing to the extent of mbout Rs. 1,200
crores. Actually it came to Rs. 1,175
crores. Now, during the Third Plan,
We propose to have Rs. 550 crores from
this source. Another heartening
Feature is that the Finance Minister
has been able to envisage Rs. 2,200
crores by way of foreign assistance, In
the First Plan it was only Rs. 9082
crores. This shows that we are creat-
ing confidence in other countries and
in our own country and that we are
well on the way to achieving our
targets of industrialisation.

In industrialisation we want large,
medium and small-scale industries. It
is not possible to start large-scale in
dustries in every place. We have got
5,80,000 villages and out of the 438
million people 83 per cent live in
villages. So, out of every 6, 5 live in
the villages and 4 out of that 5 are
dependent on agriculture. Large-scale
organised industries account for half
of the net output from manufactures,
that is to say, about Rs. 1100 crores.
These large-scale organised industries
and mines employ 4 million people.
The small-scale industries employ
thrice this number, or about 12 million
people. The role of the cottage and
small-scale industries is very great.
They provide employment and help in
the equitable distribution of the
national income. There is also effec-
tive utilisation and mobilisation of our
resources, capital, skill and manpower.
It also counteracts the threat that we
see towards greater and greater
urbanisation.

In this context, I would like to refer
to handlooms, which consctitute the
largest cottage industry in India. It
employs 75 lakhs of people directly
and another 75 lakhs of people in-
directly. It is not opposed to modern
scientific methods. By encouragement
of handloom I do not mean that the
out-moded and unscientific type of
handlooms should be encouraged.
Those who are working in the hand-
loom sector are anxious to introduce
the latest and modern methods of
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scientific devices so that production
per loom may be doubled or trebled.
At the same time, they are also
anxious that the people who are
actually working in the various hand-
loom industries should not be thrown
out of employment.

There are about 28 lakhs of hand-
looms in our country and out of these
22 lakhs are commercial. One-fifth of
them are working on higher counts,
that is, 40 counts and above. There is
a proposal now that an excise levy
should be made on the supply of yarn
of 40 counts and above to the hand-
looms. There is a handicap of 15 per
cent increase in the price of yarn. In
1958 it was computed that the handi-
cap was 11 per cent, and to offset this
handicap rebates were given on the
sales of handloom cloth at the rate of
12 nP in Bombay 9 nP in other areas.
Now this rebate has been reduced to
5 nP with respect to retail sales and
3 nP with respect to wholesale sales,
and thus the competitive capacity of
the handloom cloth as against the cloth
produced in the larger mills has been
reduced. Moreoyer, there has been a
rise in the price of yarn also. I learn
from some of the handloom weavers
that they are compelled to go even to
the black-market and pay 5 to 10 per
cent higher to secure yarn which s
needed for their looms.

The excise duty of 15 nP per kilo-
gram, it is expected, would bring gbout
Rs. 64 lakhs per annum. Considering
the fact that the handloom cloth,
especially the finer variety of hand-
loom using 40 counts and above is a
good foreign exchange earner and
there is a good demand for this cloth
in other countries, particularly in
Africa, I would humbly submit to the
Finance Minister that he should con-
sider this matter sympathetically and
drop this proposal for levy of excire
duty on yarn supplied to these hand-
looms. We are giving every yeur
about Rs. § crores as loans or grants
to handloom industry, By taking
away this sum of Rs 64 lakhs
from them every year and then
giving them Rs 5§ crores, you
are cresting so much of dissatisfaction
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in them, which is very undesirable. I
submit earnestly and humbly that a
proper climate should be created by
which the handloom sector feels con-
fident that it can go about in the pre-
sent set-up with its work angd its em-
ployment position will not suffer. I
submit that the yarn which is supplied
to the handloom weavers, as also the
art silk gnd staple fibre yarn consumed
by the handloom industry should be
exempted and that no excise levy
should be made on them.

Shri L. Achaw Singh (Inner Mani-
pur): I have moved a number of
cut motions in order to submit these
points for the consideration of the
Finance Ministry. First of, all I would
like to submit that our economic
development has been rather uneven
and lop-sided The inequality and
social di-equilibrium are still persis-
ting. Rather, they have been ac-
centuated after the two Plans. Our
economic progress has been rather too
slow and too little We have not
been able to break the inertia and we
have not been able to mobilise the

* creative forcesinour country. We are
still living on the subsistence level and
we are far away from the affluent
society of the West. Government have
been speaking about the socialistic
pattern of society and an egalitarian
society, but we are far away from it.

The expected rise in the national in-
come after the Second Plan is esti-
mated to be about ten per cent. For
the Third Plan the estimate is about
fifteen per cent which means an
annual increase of only 3.5 per cent.
That is why I say that our rate of
economic development is too slow.
‘There has been growing urbanisation
all over iIndia and increasing con-
centration of wealth in a few hands.
“This will not lead us to socialism or
the socialistic pattern of society.
Moreover, there is likelihood of
turther aggravation of the disparity in
productivity and income between the
over-crowded rural India and the
rapidly-advancing urban India. We
find also that in some of the back-
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ward regions of our country the eco-
nomy has remained stagnant for the
Jpst 10 to 12 years. The rate of deve-
lopment and growth of our economy
has been, of course, high in some
States and very low in some other
States and Union Territories. I will
not go into the figures here. Professor
Raj of the Delhi School of Economics
has observed that in the last decade
significant increases in per capita in-
come has taken place only in a few
States and as much as 30 per cent of
the increase in total income during
this period has accrued to the higher
income groups,

We understand that the public
sector in India produces only 10 per
cent of the national income. The
rest of the production is done by the
private sector, by individual pro-
ducers. As I have already pointed
out, according to Professor Raj of the
Delhi School of Economics, there has
been considerable increase in the in-
come of the middle and upper classes.
But, the savings have not increased
proportionately. Direct taxation
amounts to only 8 per cent and in-
direct taxation amounts to 10 per cent
of the national income,

Sir, according to the budget esti-
mates of 1961-62 the Government pro-
poses to raise Rs. 88 crores by way of
new indirect taxation, whereas only
Rs. 8 crores are to be raised by way of
new direct taxation. On one hand,
the middle-man’s coffee is going to be
taxed and the poor man's betel nut is
also to be taxed, on the other hand
the rich companies are allowed to
donate or spend on charities upto
Rs. 1 lakh and tax holidays are also
going to be given to the new hotels
to be started. This wil] never lead
to an egalitarian society. This will
never lead to emotional integration
of which we speak a lot. To ask the
common people to bear a heavy burden
for the development of our economy
at this #Mige is quite unjust.

Sir, 1 submit that our policy should
be to imcrease our domestic resources.
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More than 30 per cent of our resour-
ces are being brought from outside
and there is a great scope for increa-
ing our domestics resources and for
raising our productivity I also sub-
mit that there is sufficient scope for the
limitation of conspicuous consumption
out of the capital gains and high in-
comes and direct taxation should be
resorted to to increase our resources
more and more,

Sir, the increase in our nationa) in-
come is rather illusory because the
value of the rupee hag gone down to
4 annas. The national income is not
proportionate to the amount of in-
crease in prices. I submit that we
have to do something to arrest the
rise in prices. It is rather difficult to
attain the objectives of our Plan if
the prices go on increasing in this
way. The Government says that it is
a temporary phase and that the poor
man has also to pay for the high
cost of living. But, then, Sir, how
much burden have they to bear?
These rich people have also to bear a
proportionate amount of sacrifice
and for that it is necessary that we
should have a stabilised price struc-
ture. We have to stabilise the prices
of foodgrains, clothings and other
essentia] commodities. In this respect,
we are very much concerned at the
helplessness of the Reserve Bank of
India to contro] prices. This is the
highest monetary authority of the
country, but they have not been able
to control the prices. Of course, there
are other non-monetary factors. There
are a lot of social sharks like hoarders,
black marketeers, profiteers, rackete-
ers and tax-evaders who have been
working at al] levels. They have also
devoured a huge portion of our
national income and they have pre-
vented the even distribution of our
national income. So Sir, I am of the
opinion that the Government, the
Reserve Bank of India and the public
should make a concerted effort to
hold the price line in order to make
the Third Plan a success.

I cannot also approve of the Gove-
ernment’s effort to lay so much em-
phasis on export drive. Of course,
I can understand that our exports
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should pay for the imports that we
are making. But the pattern of world
exports is changing every day and
Japan and UK are also facing the
same problem. The trend of our ex-
ports is changing in the composition
as well as behaviour. We are devis-
ing some short-term solutions like
better salemanship, improvement of
quality, etc. but this will not pay in
the long run because our exports are
sure to decline in the long run. 8o,
we have to find out some way to
balance our imports and exports. We
have, if necessary, to reduce our im-
ports because our export drive is no$
an end in itself, but it is only a means
for our economic development.

I have got a word to say about the
LIC. There has been a great change
in the working of the Life Insurance
Corporation after nationalisation. It
is good that the business hag in-
creased by 90 per cent. But, it has
not achieved the target as yet. As
regards the working of the Corpora-
tion, I may say it is far from satis-
factory. The services rendered to the
policy-holders are disappointing. I
have had my own experience. I am
told that there have been a lot of com-
plaints regarding the non-issue of the
notices und the delay in the issue of re-
ceipts. I have also had another peculiar
experience. I took a policy in 1948
and it was to mature by 1968. When
I was in jail last winter,Icould not pay
about two or three premiums and they
told me that the policy had lapsed
Formerly, even in those circumstances
we could easily revive the policy if
we filled in a form and paid all our
dues. I have paid all my dues and I
have done everything necessary for
the revival of the policy. But, then,
1 was told that I had to report my
discharge from Jail and then only
they will take action. It is about six
months now that they have not taken
any action. This is the state of affairs
in the LIC. How wil] the poor people
judge the working of the publie
sector undertaking like the LIC on
such performances? The machinery is
rather a bureaucratic one and there is
a lot of room for improvement in fts
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working. 1 submit that efficiency and
promptness of service to policy-
holders should imporve. Otherwise,
there is no future for this Corporation.

1 have got one point regarding the
development of the Nort-East Fron-
tier of India. Especially in Assam
Valley, lot of developmnet works are
being undertaken; they are going
ahead with industrialisation also.
But, in NEFA, Nagaland, Manipur,
Mizo Hills and in the hill districts of
Cachar and Tripura, in all the:e areas,
the development work, specially the
industrialisation work has bcen totally
neglected. There is no power deve-
lopment scheme; there is no industrial
scheme., Small industries are there.
But, they want the ncvessary oppor-
tunity for increa.ing their standard of
living and for increasing the employ-
ment potential. If these arcas remain
undeveloped, if the people are depri-
ved of equal opportunities of employ-
ment  as well as a rising standard
of living, it is very difficult to imagine
that there will be an emotional in-
tegration of the miniority communi-
ties and the linguistic minorities in
all these areas, Thig is the frontier
meeting three countries, China, Pakis-
tan and Burma, and it is necessary
that the people of this area should
also have their share in the develop-
ment of the country.

1 submit that communications,
which are supposed to be the primary
necessity for the development of this
area, are still in a very primitive
stage, and they have not yet been
properly developed. The middlemen,
the contractors and the officials eat up
the major portion of the expenditure
sanctioned for the development of com-
munications. I know of my own
territory, Manipur, where all these
development schemes are being car-
rled on. I say that most of the
major schemes there have not been
implemented,

Yor example, there are two major
schemes for road development One
is the Imphal-Tamenglong
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about 74 miles long. It was started
during the First Five Year Plan. It
is about ten years now, and out of
T4 miles, only 46 miles have been
completed, Another major scheme,
the construction of the New Cachar
Road, 140 miles long, was started at
the beginning of the Second Five Year
Plan. Only 25 miles have been com-
pleted of this road so far. The Imphal
Water Supply Scheme which was
taken up during the First Plan has
also not been implemented-as yet, and
the prooesed new  installation of a
power plant at J.eimakhong could not
alzo be imp'emented.  As for power
censurption, the consumption in Mani-
pur is only {wo units as against the
all-India figure of 32 units.

As regards expenditure also, out of
Rs. 625 lakhs which has been provided
for the Second Five Year Plan for
Manipur, a major portion, Rs. 262
lakhs, was still left to be utilised dur-
ing the last year, From the trend of the
expenditure during the last four years
of the Second Five Year Plan, we find
it is only about Rs. 91 lakhs annually.
So, I am sure this Rs. 262 lakhs cannot
be at all utilised fully during the year,
That too has to be done during the fag
and of the year between January and
March. There i3 such a big gap in the
target of expenditure. That is why
the Estimates Committee has remark-
ed, while dealing with the Home
Ministry, that it is a pity that there
should have Been such a heavy short-
fall under this head when good means
of communications are the crying need
of the area.

Another point which I want to make
is about the techno-economic survey
which was made by the National
Council of Applied Economic Research
recently. ‘That has revealed the very
desperate economic si‘uation prevail-
ing in the Union Territory of Manipur,
The economy of the territory is purely
agricultural, and the per capita income
stands at Rs. 171 a8 against Rs. 261 for
the whole of India for the year 1958.
‘While 83 per cent of the working force
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is engaged in agriculture and allied
activities, this sector accounts for only
17 per cent of the total income, A
suggestion has been made for increas-
ing agricultural productivity by the
introduction of double cropping and
new crops like sugar and cotton. This
is the only suggestion they have made
for increasing agricultural producli-
vity. The report, however, has failed
to note the absence of any facilities
for industrial development. Adequate
provision has not been made for start-
ing of medium and small-scale indus-
tries in Manipur, though Himachal
pradesh and Tripura have made much
progress. It has also failed to note
the failure of the Government to im-
plement road construction and power
schemes during the last two Plans.

1 want to say that in the fleld of
indusiry, Manipur is totally neglected.
Only Rs, 4 lakhs have been provided
for the coming year, and no industrial
schemes have been proposed except
one paper pulp industry, but that is
also very doubtful because funds have
not been adequately provided. The
jurisdiction of the Assam Finance Cor-
poration was extended to Tripura in
1960. 1 request the hon. Minislier to
extend the jurisdiction of this Cor-
poration to Manipur also, so that we
may have some facilities for provision
of financial gssistance ffom it for the
developmefit of small-scale and
medium industries,

The Indian Stamp Act, 18989 has
been in force in Manipur, but the
Assam schedule is being followed. In
fact, the Indian Stamp Act schedule
was in operation actually. As a result
there has been a huge loss of revenue.
This is a mistake on the part of the
administration. I think that should be
corrected.

Shrimati Manjula Devl (Goalpara):
Mr. Deputy-Speaker, Sir, let me begin
by congratulating the Planning Com-
mission for ordering a special survey
of the economic conditions on the
India-China border areas for formula-
ting a plan of economic betterment. I
am very glad that in those isolated
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and remote hilly areas, such steps are
being taken. It is very necessary.
This is a step in the right direction,
and I am glad to note that at last the
Planning Commission is taking the
view that the humen element too
should be taken into consideration in
planning.

Economic inequalities and discontent
in these economically backward areas
is a dangerous sign. We see in
Shillong the All-Party Hill Leaders
have boycotted the Shillong civie
elections. They are going to boycott
the general elections also. It is the
outcome of economic backwardness.
The feel neglected, they feel alienated.
We have given Naga Land, and that is
another reason why they are deter-
mined to have this separate Hill State.
In spite of my fond hope that Assam
would remain united, I am afraid there
is no way out of it. So, I request the
Finance Minister to think in terms of
this popular feeling in the hill areas.

I am glad the Finance Minister is
going to visit Kohima in the NEFA
area. He can ascertain the feeling
prevailing there, and think of the
economic measures necessary for these
hill regions.

There is a continuous supply of
arms to the Naga rebels, and I hope
when he goes there, he would
make investigations and find out the
source of this supply. There should be
great vigilance in the Intelligence
Department there. We see now with
regard to. the bomb cases that the
bomb gangs are operating in all the
big cities of India. This may probably
be the work of spies operating from
our neighbouring country. So strict
vigilance is most necessary. I feel that
certain economic facilities and a
higher statues should be given to the
intellipence services. That will give
them more impetus in their work.

The internal security of the country
is quite important. For national
security economic security is most
important. To build up a strong
nation economic security is most vital.
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The struggle for economic equality
causes frustration and mistrust and
brings discontent. Where inequalities
prevail it tears up the country into
warring groups and retards the growth
of national development. To eliminate
disparity there should be a certain
change in the licensing policy. A
selective and exclusive few get the
monopoly of these licences and the
licensing policy should be released
from concentration of wealth in the
hands of a few people in the country.

I am glad, Sir, there is a proposal
for the establishment of a National
Investment Corporation. This propos-
ed National Investment Corporation
will give the small investor g profit-
able investment opportunity., This is
welcome news. To build up the
national wealth, coordinated efforts in
the public as well as private sectors
are necessary. In the public sector,
enthusiasm, initiative and enterprise
are lacking. The grand building up
of the steel plants, power plants and
many other public undertakings is a
pround achievement in the public sec-
tor. But there should be more effort
for prevention of break-downs. For
instance, look at the power break-
down in Delhi. We have been suffer-
ing for the last few days and if there
had not been a faulty construction
this might not have occurred. 8o,
there should be expert technical train-
ing and specialised experts should be
available in all undertakings.

As for exports, the pathetic condition
of exports in international trade s
indeed very deplorable; even more so
the pathetic fall in standards of
exports is also worth considering. It
is necessary to have qualitative
research in this matter. I know that
many committees and boards for pro-
motion of exports are functioning.
But that is not sufficient. The proper
thing is not done. In this connection
I would suggest that an export survey
in foreign lands should be done by the
embassies and there should be a sort
of export promotion wing in the
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foreign embassies to assess the export
possibilities of our country in the
particular country where they exist.

Handlooms, of course, are one of our
biggest foreign exchange earners. I
hope that the yarn would be freed
from excise duty. I am sorry that the
yarn is being taxed. We seem to be
walking in two directions. We want
to encourage exports. At the same
time we go on taxing the essential raw
material of our exports.

Of course, our Pluns are very majes-
tic, especially our Third Five Year
Plan. We have got more steel plants;
the entire sub-continent of India is
going to be covered with C.D. blocks.
But the time has come for consoli-
dating our undertakings, the under-
takings of the first two Five Year
Plans. We should consolidate the work
that we have taken in hand before
expanding further. Expansion may
be necessary. But consolidation be-
comes more urgent. It is the most es-
sential factor. The most imperative
need is for the development of human
resources. These human resources
must be tapped. Man must rise as
tall and majestic as the steel plants
we have built. There should be com-
pulsory technical training along with
free compulsory education. Side by
side there should be military training
as well. There is such lack of discip-
line in our country not only among the
young, but even among the old. This
is very strange. I do hope fhat in
every school there will be preliminary
military disciplinary training. There
should be healthy, mental and physi-
cal environments tn schools. Voca-
tional training and hobbies could be
developed in school life, as specialised
technical education is imparted along
with college education. Technical
education should always be there so
that in afterlife it may be employed
in that particular sphere of life.

1 feel that there should be total
prohibition. I have seen several heart
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breaks and broken homes. I hope we
can save all these heart-breaks and
broken homes and economic frustra-
tions due to excessive drinking, if
there is total prohibition.

Now I emphasise that in the Third
Plan small scale industries should be
given priority, because smaller invest-
ments will give quicker output. Rural
power is most necessary for rural in-
dustries, because we can absorb the
ever-increasing rural unemployment
areas and rural industries and small
there. Census figures show more
increase of population in rural
scale industries can absorb all this
excess population and unemployed
youth.

I would like to say one word re-
garding the administrative get up.
There shoulq be financial appreciation
to those gble administrators in offices
who put in their whole heart in it. Of
course, there are the usual promo-
tions, but they are in their own rights.
I feel that when there it a certmin
financial appreciation to a befitting
officer, he will put all his heart in the
work. Since more and more power
is given to the officer it will be most
befitting and encouraging.

Now, economic security brings
social security, social security brings
national security. And for national
security we must, all of us together,
make & united effort in all our under-
takings.

15 hrs,

Wt Wo we fawm (Fomamm)
IqTsAW e, fre Wy AT
Wy wgwge W § W) xw feam
TR & a0 feamt & faq w
sqweq w0 BT & 1 xAw @
g % wd Afs 7 B
ur
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¥ AN N g W A g W
fail

@ Fareg &1 fady wogwWm
B & v 26T & @O w7 I
w1 ¢ 1 few ow @t &
FTETT ¥ A0 2467 & &7 A vev &AF
Y & gAOfT ST w1 § W Wy
@I ¥ 90 #1 ¥ ¥Y §AT &R
® o7 ufer oyt &)W oW
IR AW T TH Lo¥? FATW WA WV
oW 937 § | AFE Ao N A w=-
e g wrt @ IR qar wear
fie xg TgT a§r Qo oo SER
10;?00 mﬁ‘ﬁllﬂ'l’ﬁﬁm
¥ FT N | 7 A g T wE a6
fs o a9t & gwrd AW 97 Ay et
VT WTT ALY TEAT 47 A0 v g s
afer for ft § seer g fr oau dww
W & 9FY g7 a1 &7 & were &
T 5 far e fie wmar gara &t
-y /vt 3, SER A fe ae
o wr #Y qfomew § av A€ 1 wgi aw
AX xorz arferq & Xar §, & vy qwan
g e gart ¥ar & A ad & frgk
g aHT # wrr gfg gt & | odew
A ¥ gt et foge & o ara
# wro wof & o g7 wEr § e
ot W ¥ aam wd § o ffy
g€ &, 99 wft A fomw § R wA
& arfr wifga | 3% 5@ fond &
dur 3 W wur § -

“The Committee consider that
in view of the phenomenal rise in
non-Plan expenditury in spite of
the reasonable size envisaged by
the Planning Commission in that
direction, it would be most desir-
able for the Planning Commission
to have a special study made of
the disproportionate rise and make
suitable suggestions to see that
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such expenditure is kept unded
control and will not expand in the
Thirq Plan as it has done during
the Second Plan period.”

TET AF FH AT & HATAG
¥ ers 77 7w d3ifmz a 3fg
TEIFT &, I gAY H AT 3T FHET A
oAt 7Ty Aifa F G 1 TAT TR ——

“The Committee would point
out that the increase of staff in
these Ministries is symptomatic
of the increase in all other organ-
isations gnd feel that it is a mat-
ter for review whether the growth
of staff was commensurate with
the increased activities and whe-
ther eiTorts were made to find out
personncl from the existing
strength.”

gt TF FLHED @9t § R
I &7 T g, I {89 H [E
N € Y | S' aF I9F FIO AT
G &7 g g, Ta7 T Frar g fw
s faay o=y Fd freaw aifed
?, i > § | 9w 3T ¥ wawawy
aga o ww B Ffaw g 0w
Y- § Lo Y W@ F, e~
¥& # ¥ & amm #, WX Qeve-%o
¥ 3.8 9 A aua gk IR
wae ¥ e R A ag s
?—

“The economies effecteq do not
appear $0 be considerable when
viewed against the total strength
of the Secretariat at 21,000, there
being considerable increase in the
total strength of the Secretariat
which rose from 19,174 as on
1-4-57 to 21, 170 on 1.4.59. The
Committee would recommend that
a record about the total number
of posts abolished in each Minis-
try every year may be given in
the Annual Report of the O. & M.
Division.”
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™ IFR ¥ g9 @ § f5 omiy
g At § FH A oo o
T 37 qTifaa 77 qzar & 5 o
AT 29T AMT 7T Q1 ST AT FT Y
q oA # faar s fe e
gt § fradr w4 @ &

S AT EFT AT OT F, IAF AEAH
¥ W F wAF A H Fwr fqaw
gar & # FuaT g 5 afy frar w
FH ART aTAT § A N FT AN F7
T g9 wftd §m | 3fFT 3 &
| YF ¥ amry WA wfgd ey
ITFT F0 ¥ T 1A IT T 9T 93
T AT AN T WA E W
WA | OF ArAATq 75 A Fa7 ¢ Fop Fgy
F IF 9T AT TF AT &, IAFT AT
qrd gATe 2T FT FAaT ¥ §
WY IT AR A 93T X R Faw
ATHEA FTLE ¥ QAT AT A 2
Y FY < gH AT 73 W LA
A 7z grm v frre ¥ 9t e
¥ gw wmA T ATAT ) ¥ A §
g § s 37 w7 sadn faa sl
€Y F7 T I |

q graar g fr frg> a7 awt &
o AmAA grEw ¥} Wfawma afr
¢ 1 ¥fFT IuF we-Eg TR AW
¥ W= A At F T ag & 9 of
s e gE 1 W AT F FoT N
ararew feqfr & oy &, 3% Shae-
frafs & faq Froy fewra #7 "Ry
FET 9F TR | N & w0
IR A W oY sgrEr QAT s
YA FTAT 9F W R | T A ARy
€ 9 fr wrrEr s A AifEd

g DA F IFTL WY wwey
W 9§ § fag agd § w% sqaeqr
7€ & 1 el AT ¥ o W
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grafaai 31 ™ ¥ N sgear ¥ T
9t 3fFT gw Haw gy ST wRfEEl
A HFWLIA ) W AR aw
wY ot g § A gE W
WH q@ ol &7 ot qmEg & ag A
v sfgw & A FoET § oW
FFTO AN gEET Y A F & fqQ
faie wae fear s fed

FfAA TAATHZ FTHET A TF
=& dm 7 AN fooE w8 qewe ®
wea AT 4Y, IEE IT AR A L84 vo
FO2 &0 &1 N7 WHT § TR
TR & wasT G F A sega
9 | | T A (TR A
N Fgaerr @ | F WA g fF
g @ A fawrfont a7 eqw fzar
wry A7 ATt F g N §9 T 54
FURT 9T F FATET AT ATOR AT
waT § oY awrdy Gy g & W foew
wroor agt & &t @ A € qraEr
g 3 o T g @ W S
W AT aw s0 AT
I AW F EZ AR T O F
FafAgg g8 ™ TER F W
uE |

gaTe X & o qfemw gwefmn §
I FAq 42 e fgmmaw & AT
g dawwarg fragaga e
ar AT 3@ & wrgIe wEeefen § I
W {ATHT FAT § | KA AT v
fr gmre femw swezfora & wfY 7 v
¥Y Tead &, wgAg tfwwrw ¥
a1 9T fEdr wag Y o gare afeqw
wyzfemr & 3T qaren A4 @11 T
Forear fis gvar wifgn) & wgaT g v ¥
aTh gaTe faw o sy wfew s
& o ofems qevfem &1 g1 w5
& ®9 79 g1 "1 THe §Y AQ AfE
R 3 & At W ofeaw wrrzfew
T AZT EY W 3 IJTH AT wF
278 (Ai) LS—$
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TR B & et 9 3fg 1 g
qQrAEA T | T A §
U AEAT AR A XF 9T W A
fear 1 & ft awwar § fr a8 v aga
wraeaw g | frw e & it sRgeaT
¥ afg & & & w7 ady W o @
aY g T ¥ ey A g
€ qRET #Y g9 9 ¥ foau A fage
TFR ¥ I F FT wreemwar @ )
W fg @ o oAt e ¥
sqaeqy & g€ IEA §g SGTET ¥ A
W& § | ZATE 3§ gmwk A ¥ oy
QT T T4 ZYAT ARy arfe oy &
T q9ET & Hgex ®1 AE) sAq qg A
W o il WK W aeY ¥ 5
7 g o w3 & fag dare o

Fradr vt A qwewar & fao §
e § e qa & adf s ag ¢
fe &Y Y Ia% X F wrey ¥ S
arrerr & w1 gafig F wigm fw
Fot wgrey Ry & ARt Y QAT ¥ AR
¥ gy & varEr ST 3 W S
w? o S oY xw awbw ¥ aerg
§ S T v W I fvar og o

wgi aw Sfnfae wreAfaT w1 qww
¢ wg A g & fag wie WO
®1 T T § | qg e §, dfew &
wigar § e xw waew § aoer Wt
 gg wmarET X fr ag oew oy Al
qrgdY | A WY 97 §Y @1 § fF we
e wqrr fafer enAfanr  far
ot & Ige At & o o g
LR o SUE R &
¢ f amt # gfg & It

™ oK & A9 ¥ @ gIwg &
qiat w1 qwgT wTvE

Shrimati Parvathi Krishnan (Coim-
batore): At the outset, I would
likg 0 to express my feelings about
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the mixing of these two Ministries
of Finance and Planning. As the de-
bate, as it has taken place, has shown,
in the limited 1ime that we have at
our disposal it is indeed difficult to
cover both these subjects adequately
and although it is true that
the subjects are closely linked,
this difficulty has been there, and one
would see it from the speeches.

Since the fiscal policies can, of
course, be debated upon. doing discus-
sion on the Finance Bill, I would like
to deal more with the aspect of plan-
ning. We have behind us thye exper-
ience of two Five Year Plans, and
from that, we can draw certain con-
clusions engd certain lessons, because
in the course of these two Plans,
considerable progress has been achiev-
ed; nobody disputes that. The only
disputable factor is whether the pro-
gress that we have achieved as a re-
sult of these Plans and the economic
prosperity which the hon. Finance
Minister claims in relation to the past
have been equally shared, and wire-
ther all the key problems that face us
in the social and the economic spheres
are being effectively tarkied.

In many spheres, progress has been
regisiered. For instance, today, we
have got our three steel plants in the
public sector sending up the produe-
tion of steel in our country; we have
got the National Coal Development
Corporation in the public sector which
has been an incentive also to the pri-
vate sector to improve their condi-
tion of productivity. But in these,
can it be stated that we are progress-
ing towards a general and overall im-
provement in the econemic conditions
of the country? Thiz is the ques-
tion which I feel has to be posed
when we discuss these Plans, and
when we review the progress of these
Plans, and when we are discussing
economic matters on the threshold of
the Third Five Year Plan
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In the limited time at my disposal,
I would like to take just one or twor
features which can be taken as anm
index of whether this overall econo-
mic progress has been achieved. For
instance, if one looks at the umemploy-
rmrent problem that faces our country,
there is a vast army, even today, that
is unable to eke out an existance, and
is with no means of livelohood, and
this vast army is certainly a challenge
to the social consciousness of our
Government and of our people.

We have seen that was a backlog
from the First Five Year Plan, and
we saw that this increased at tHe
end of the Second Five Year Plan. In
the figures that have been given to
us, we find that we are having an
increased number when we go into
the Third Five Year Plan, Therefore,
we see that in spite of these two Five
Year Plans, this problem of unem
ployment still sssumes proportions
that should not lead any of us to be
complacent, we mmust remrember that,
with the hon. Finance Minister's
thesis of the necessity and the inevita-
bility of indirect taxation, that when
the imdirect taxation is increasing we
are alsg taxing that particular sectiom,
namely the Jower income groups o
which this army of unemployed is de-
pendent. Because all of us know
very wel] that certminly this army of
uncmployed in our country is not de-.
pendent on the big businessmren and
all those people who have been re-
ceiving in recent years more tax re-
liefs than the general public of our
country. Therefore, it is a matter for
1 do not
have the time to go into the detailed

very serious consideration.
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figures, but I am sure the hon. Minister
has got them even more readily at
hand than I could claim to have them.
But if I just take one State, namely
my State of Madras, the backlog at
the beginning of the Second Five Year
Plan was 4.42 lakhs, and the estimat-
ed number of fresh entrants was 8.97
lakhs, making a total of 13.30 lakhs.
Now, we find that gt the end of the
Second Five Year Plan, the backlog
is 7.71 lakhs and the number of fresh
entrants during the Third Plan is
estimatedq to be 12 lakhs, sending it
up to 19.71 lakhs. The objective
seems to be to absorb at least the
new entrants, but the perspective of
effectively overcoming this problem
of unemployment is not put before
us, and we do not even find this mat-
ter being referred to in de‘ail. This
is one point.

Secondly, in a country like ours
which is largely based on an agri-
cultural economy, straight from the
problem of unemployment, it is but
natural, that one should think in
terms of the problems that are posed
before us by the agircultural labour
in our coun'ry who from such a very
large number. .

According to the second Agricul-
tural Labour Enquiry Report certainly
the conditions of agricultural labour
in country have not improved in con-
sonance with the achievements of the
Plans which are put before us. Ac-
cording to that Repor!. we find that
as between 1850-51 when the first re-
port was submitted, and the second
Report which was submitted in 1960
and gives figures for 1956-57 the num-
ber of days when the adult male
workers are employéd have gone down
from 200 to 197, and the self-employ-
ed days have gone down from 75 days
to 40 days; with regard to women, the
number of days has gone up between
1950-51 and 1956-57, and similarly
with regard to children.

This mey give the hon. Minister the
loophole to say that if you take it in
the overall picture if you take the
overall percentage, the figures have
gone up. But then if we look at
wages, we see how in actual fact, if
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a larger number of women and chil-
dren are employed, there is lower cost
because ethey are paid lower wages.
Therefore those who employ them
naturally try to save in this manner.
When we are talking in terms of ex-
tending education, when there is a de-
mand for compuplsory education, it
is really astonishing at the end of the
Second Five Year Plan to see the num-
ber of children being employed in
egriculiure going up. The picture of
those who ought to be in the school
rooms having to sweat in the fields in
order to help supplement the family
income for the year is not a happy
one,

Again, if we look at wages of agri-
cultural labour, we find that in spite
of the claim about national income
going up, in spite of the claim that
our economic prosperity is there, the
adult male workers' earning has de-
creased from 109 nP in 1950-51 (daily
rate) to 96 nP in 1956-57, whereas for
women it has fallen from 68 nP to 39
nP and for children from 70 nP in
1950-51 to 83 nP in 1956-57. This is
the picture we have before us when
we go through the report of the Se-
cond Agricultural Labour Inquiry
Committee.

The third important aspect, to my
mind, is the much debated point of
holding the price line. In spite of
our increased production, in spite of
the new indus ries that have been
coming up, both in the public and
private sectors, in spite of our deve-
lopmental progremmes, prices con-
tinue to rise high, especially of im-
portant commodities like foodgrains,
sugar and so on. Therefore, we find
on the one hand agricultural labour
earning less, but on the other, having
to pay higher price for the daily ne-
cessities required to keep body and
soul together. That is why I feel that
in order to achieve real economic de-
velopment, we must aim not only to-
weards building up new industry, not
only towards implementing social
service projects and all the other pro-
jects that are there in the Plan and
where progress has been commendable
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in many places, but we should also see
that these issues are tackled, and tackl-
ed very speedily. I do not claim—and
I em sure the Finance Minister will all
the wisdom that he has and with all
the resources that he has would also
not claim that—that this is possible in
a few days or even in a few years. But
at least one would like to see pro-
gress in that direction. This is
my quarrel with the Finance
Minister, that we do not see any pro-
gress in these very essential aspects
of our national life and national
economy.

To my mind, this progress can be
guaranteed if the direction of our
economy wes to be dictated by the
public sector, But this is what we do
be dictated by the public
sector, I mean that the vital in-
dustries that are there in our country
should be in the public sector so that
the general industrial advance could
be dictated by that sector. Certainly
tha: would have its impact on the
overall economy, on the various as-
pects of our national economy, because
the strength of the public sector end
side by side with that, changes by way
of agrarian social reforms, are the
two key factors in any economic pro-
gress that we might achieve in our
planned economy.

Today wha' is the position? It is
true that the public sector exists. It
in also true that we have got impor-
tant undertakings in important in-
dusiries in the public sector. I do
not have the time here to go into the
various defects that are there, which
have been raisd from time to time on
the floor of the House. Certainly we
should see that they are overcome gnd
we should see that they do improve
and really contribute much more than
thev are doing. It is, of course, true
that whatever small defect is there
in the public sector immediately hits
the headlines and becomes a subject
for discussion in Parliament. People
as a whole look into it, worry about
it agnd want to know why it cannot
be set right. But that does not mean
that similar defect: may not be there
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in the private sector. They are there,
but only they are tackled by them in
their own way, and certainly public
conscience does not take note of them
to the same extent. Therefore, it is
good this difference is there so that
we are able to see that these defevts in
the public sector, and we hope that
we will be able to overcoma them
effectiveély and see that the public
sector does improve in every manner
possible and become more effective.

But what is the position today? The
public sector exists, but in what back-
ground? In a background where the
private sector is in a position to dic-
tate terms and is in a posi'ion even
to gain concessions. For instance, we
have seen—and it has been debated
in this House time and again—that
concessions have been wrested from
Government, or they have been given
by Government in coal, steel and also
in the oil industry. These are three
vital industries for a backward eco-
nomy like ours. We find that our Fin-
ance Minister particularly seems to
be very reluctant to interfere with
the private sector. We find the Gov-
ernment as a whole reluctant to in-
terfere. When we put before the
Ministers concerned thinge about mis-
management and quarrels inside com-
panies and about the likelihoced of
various enterprises being closed dowa
and more people being thrown out of
employment, what are we told? We
are told, ‘You see according to cur re-
regulations, we can only do this we
can only do that'. Behind all these
things the private sector has a cover
and gets away with it. While the
wheels of machinery stop no coura-
geous action is taken. We find that
finally it iz the workers who suffer
and sufficient effective action is not
taken.

Then we also find that prices can
be dictated to us by the private sec-
tor. We have seen it recently in the
case of textiles, how that power ful pri-
vate sector, when it wanted the prices
increased managed to dictate its terms.
It puts up the prices, then brings
them down but in the final analysis,
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the prices remain higher than before
and you find that it is the private
sector that has gained. This is what
I mean by saying that there is re-
luctance to interfere with the private
sector, and the public sector does not
beome the main force in our economy.

Then again, in spile of the verbal
allegiance, the lip-service, that we
pay to the development of the public
sector, why is that in very vital and
key industries such as the diesel
locomotives the issue has to be de-
bated again end again and statements
have to be made in Parliament say-
ing that this is a debatable point,,
whether it has to be in the private
sector or the public sector. Surely,
if you have a proper direction of your
plan, it shoulg be a foregone conclu-
sion that such important things as
diesel locomotives, fertilisers ang so
the public sector. I know that the
Minister will give the stock reply:
‘Where am I to go for resources? If
I impose taxes, you are the people
who come and make noise about it
and say that the taxes are going up.
Where am I to find the resources?”
Here again comes the same question.
The ghost that is dogging our poor
Finance Minister is where it is a
question of determination in action
vis-a-vis the private sector.

Why can they not nationalise the
coal mines? It is a demand that we
have been putting forw:rd for a very
long time. They will certainly have
potential resources in the coalmines.
Why is it that general insurance and
banking are not taken over by Gov-
ernment? We all know how much
we can gain from that. Similarly,
why is it that the export trade in tea,
jute and coffee cannot be taken over
by the State Trading Corporation?
If this approach is there, the avenues
of resources will be much wider than
just the narrow avenue of taxation
alone. Certainly the resources would
be there ®nd the country would be
behind the Government in tapping
thore resources in order to implement
a plan that would be able to take us
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forward even more quickly than we
are going forward now.

A recent Report of the Estimates
Committee contains a further sugges-
tion. They suggest that the entire
investible funds of the LIC could be
taken over by Government. It would
provide about Rs. 450 crores. These
are the possible avenues of resources.

Lastly, I would like to say that
genuine economic planning would re-
quire complete mastery over prices
of the main goods, and that is where
we expect and we hope that bold
stand will be taken by Government
and bold action will be taken to see
that the sky-rocketing of prices stops
and that prices are kept within the
reach of the common man because this
is one of the most important aspects
that face us today, when everybody
is talking in terms of what is going to
happen to prices in the coming years
of the Third Five Year Plan. So,
what is necessary iz & strong public
sector with determined action to bring
about a change in agrarian relations
and raising the position of our agri-
cultural labour, which only can help
us to look forward to the achieve-
ment not only of the financial targets
of he Plan, no only the physical
targets of the Plan but also the
human target of raising the level of
the people of our country to some-
thing that will enable them to live as
dignified human beings in a very
prosperous India.

I would like, In conclusion, to
draw the attention of the Minister to
the statement of Shri B. K. Nehru,
our Commissioner-General for Eco-
nomic Affaeirs, which he made in the
Second Committee of the Fifteenth
Session of the United Nations Gene-
ral Assembly on the 28th October
19680. This report makes very interest-
ing reading and in this report
there are noe or two statements
which I would venture to draw the
attention of the Finance Minister to.
Shri Nehru says at one place:

“No form of society, no sys-

tem of government has the sligh.
test chance of retaining the
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loyalty of the people it it does
not respond adequately to their
need for ecenomic development.”

Later on, he goes on 1o say:

“No truer word was said than
that a system undcr which the
rich grew richer and the poor
poorer had within it the seeds of
its own destruction.”

I think the hon. Finance Minister
would do very well to remember this.
He not only wants to deprive the com-
mon man of his limited income
through indirect taxation but he wants
to make him poorer. He allows the
capitalists to go scot-free; he would
like them to get richer and on top of
it, he deprives the common man of
his income. In the Rajya Sabha, he
quite happily and without compunc-
tion also said that he was quite happy
about depriving them even of their
cups of tea and their cups of coffee.
Well; maybe, they have fo live on
water. But the common man would
do it if they felt that the sacrifice was
equal. But, here in the unequal race,
let the Finance Minister remember
these words of Shri B, K. Nehru. I
hope that he will also learn from
them.

One last word and that is with
regard to the working of the Finance
Ministry. Unfortunately, for lack of
time, this is the only point that I
would be able to deal with. I would
like to know what was the reason for
the Rajya Sabha having to be resum-
moned and Rs. 70,000 extra having
to be spent, because I learn reliably
that the Orissa Budget was ready on
the 2nd March. Certainly, that was
early enough to have the Rajya Sabha
Session extended by a few days so
that is money, which iz no small
gsum, could have been saved. We
would like to know who is respon-
gible. And, I think, it is our right
to know who was responsible for this
and why it was necessary that 3o
much money should be spent when
easily it could be avoided and should
be avoided by any Government that
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claims to work efficiently and effec-
tively.

Dr. K. B, Menon (Badagara): Sir,
I thank you for giving me this oppor-
tunity and I wish to use it to place
before the House and the Finance
Minister the results and reactionsg in
Kerala as a result of the closure of
the Palaj Central Bank and seek his
immediate intervention to restore
normaley in the money market of the
State.

1 speak about this because of the
wail in Kerala. The financial stress
and strain that came in the wake of
the closure of the Palai Central Bank
has affected all sections of society
including the Government business-
men and planters, small and big, who
arc finding it difficult to get loan
adjustments. Contractors are not
tendering and Government, because of
the lack of competition among the
contractors, ave suffering as a result
of it,

According to the statement of the
Finance Minister of Kerala there has
been a1 fall of Rs. 40 lakhs in the
Sales Tax. The Government, it
appears, has also nearly Rs. 2 crores
locked. The revenue collections, pro-
bably, a-e also affected. If this is
allowed to continue, this being the
first year of the Third Plan, it is very
rightly said that it may affect the
working of the Plan by the State
Government.

The crash was on the 8th of
August and the Finance Minister in
his statement in the House made it
clear that the financial position of the
bank was never satisfactory and that
in order to save the credit structure
and also other banks no action imme-
diately was taken against the Palal
Bank. I understand that,

Subsequently, on the 16th of March,
in a statement in the Upper House, the
Minister of Revenue and Expenditure
said that the revival of the Bank
would not be attempted because of
legal and administrative difficulties.
There was a slight shift in position.
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A number of facts placed beiore the
credito.s confuse them and make
them even question whether it was
necessary to liquidate the bank. The
first statemen: came from the General
Manager appointed by the Reserve
Bank in a statement filed in the
Kerala High Court. He said that 75
per cent of the assets of the bank
were sound. This was followed by
a statement of one of the directors,
‘who is also a collengue of mine in
the House, that taking the assets and
liabilities 77 per cent were good
including secured creditors. Minus
that, the same figure of 75 per cent of
the assets were good.

Recently, the Officia] Liquidator has
announced that 81 per cent of the
assets of the bank are recoverable and
available for distribution among the
creditors. The assets of the bank
seem to have appreciated considerably
in the course of the last few years;
and a cinema house purchased by the
bank about 7 years ago with a book
value of about Rs. 3 lakhs was recent-
1y auctioned for about Rs. 8,51,000.
A few motor cars—3 cars I believe—
were sold in Ernakulam at a price
much higher than the book value.

Judging from al these facts one is
inclined to feel that even more than
81 per cent of the assets are available
for distribution among the c-editors.

The Finance Minister has stoutly
defended the Reserve Bank, and,
judging from the attitude that he took
in the discussion in the controversy
over the Auditor-General, 1 perfectly
understand his attitude. But whether
the Reserve Bank should be support-
ed be it in the right or wrong, and
whether the public interest should not
get precedence over it is a question
that I have in my mind. Judging the
situation from the facts that are
available to a layman like me, the
Reserve Bank was not well-advised
in forcing liquidation of the bank
If the assets are 81 per cent and have
appreciated more than that and can
be returned to the creditors, where
was the necessity to liquidate the
bank? No answer has been given to
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that question which is in the mind of
the creditors as well as in the minds
of the public in Kerala.

It has also appeared in the papers
that the Government of Kerala p:o-
mised :0 help the State Bank with
finance in order to put it back on its
feet. (Interruption). Even as late as
1956, after four examinations, the
Reserve Bank allowed the Palai Cen-
tral Bank to open a branch in Madu-
vai. That of course created a certain
confidence in the minds of the public.
I also understand that after the ins-
pection in 1960, the liquid assets of
the Palai Bank stood sixth in
the list of liquid assets of banks
in all India, and according to
the rating of the bank, I think that it
comes 15th in the list of big banks in
the State. When al] these facts are
before us, we are not able to under-
stand why the liquidation is forced.
If legal and administrative difficulties
are the only difficulties that stand in
the way, 1 wish the Finance Minister
would find out some way to save the
situation. The people of Kerala are
reminded, when a situation like this
arises, of the forced liquidation of the
Tranvancore National Bank. If my
memory is correct, 14 annas in the

15.43 hrs.
[MR. SPEAKER in the Chair]

rupce were returned to the ereditors.
It is even now fresh in the mindg of
the people. I feel it was a crime
against the people. I wish that that
situation will not be repeated and
that the Finance Minister will move
in the matter immediately and see
that the notmalcy of the financial
structure of the money market in
Kerala is restored and that confidence
is restored. It is not merely the
crash of the Palai Centrdl Bank that
has been responsible for it. Five
banks are under moratorium and it
is being continued, and steps are not
immediately taken. I submit that all
these deserve the immediate attention
of the Finance Minister.

The Minister of Finance (Shri
Morarfi Desal): Mr. Speaker, Sir, 1
am very thankful to all the hon.



12515 Demands
[Shri Morarji Desail
Members who took part in the debate
on the Finance Ministry and its work-
ing, for the suggestions that they have
made and for the mild criticisms that
they have offered. It was very
refreshing to see that there was no
edge in any of the criticisms that were
made. Even my hon. friend who
spoke first and the hon. Member who
spoke before the last speaker were
also very mild in what they said. I
am very thankful to them. If this
was a sign or exercise for better per-
formance in the future I shall be very
happy to meet them on that ground!

Mr. Speaker: Better relations also!

Shri Morarji Desai: But I would
assure them that I have no desire to
say anything harsh or anything
beyond the facts asI see them. There
was, at the outset, an objection raised
about keeping the discussion on the
Finance Ministry and the Planning
Commission together at this time. I
hope I am not found fault with in this
matte-, because I am least responsible
for arranging the work in the House.
I have absolutely no hand in it. I
was not even consulted, and I should
not be consulted.

Mr. Speaker: A committee was ap-
pointed.

Shri Morarji Desai: There is a com-
mittee which deals with it.

Mr. Speaker: T am not also respon-
sible.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I am responsible to the extent that I
accepted the committee’s report.

Shri Morarji Desal: Not only did
my hon. colleague accept it but the
whole House accepted it. Therefore,
it is the House which is responsible.
But 1 think it has been so not only
this year but every year since ] have
been in this Ministry, and perhaps
rightly so because the two subjects
are very closely related.

Shri Prabat Kar (Hooghly): It

wag only for this year that we wanted
a separate discussion.
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Mr. Speaker: I will allow a discus-
sion as soon as the fina] Plan is placed
on the Table of the House. Nobody
need have any difficulty,

An Hon. Member: As early as pos-
sible.

Mr. Speaker: As early as possible,
much in advance of five years!

Shri Morarji Desai: There will be
a full discussion of it. There was a
discussion before, on the Draft Out-
line, and there wil] be a discussion
also on the final Plan as it comes up.

My colleague, the Deputy Chair-
man of the Planning Commission, has
already made some points and
explained the point of view of the
Planning Commission about the wvari-
ous suggestions made by my hon
friend Shri Asoka Mehta who made a
very fovceful speech in very beautifu]
language, full of many useful sug-
gestions.

I will now, in dealing with the
subjects under discussion, take up the
point of taxation first sp thai I may
dispose of the point which chiefly
relates to this discussion. There have
been many other subjects referred to
in the debate which perhaps have no
bearing on the Finance Ministry's
working, but as usual, finance always
calls for all sorts of points because
everything is built round finance and,
ag it is said, filnance is everywhere.
But I do not know how far it is res-
ponsible for it and yvet I do not shirk
the responsibility for it. But it is
humanly impossible for me to go over
all the subjects that have been refer-
red to, from agriculture to power,
and many other departments. ] wish,
therefore, to restrict myself to the
subjects dealt with in the Finance
Ministry on this occasion. Again from
tomorrow there wil] be a discusson
which will be a very general] one, and
I shall then attempt to clarify what-
ever iz necessary to be clarified and
whatever is put before me and before
the hon. House.

Mr. Speaker: The hon. Minister may
reserve his reply to questions relating
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to taxation to the general debate.
Now, he may answer questions relat-
ing to his department.

Shri Morarji Desai: That is what I
am proposing to do. But when I refer
to taxation now, it will be in relation
to the arrears of taxes or to the evasion
of taxes and to the methods of levy-
ing them or such considerations as I
have to point out. The question of
direct and indirect taxation may be
reserved for the Finance Bill; though
[ have dealt with it even before, I
believe I shall have to deal with it
again soon.

As regards the evasion and arrears,
I believe 1 have clarified the issue
before this hon. House several times.
But it seems that I have not carried
anv conviction. I will not find fault
with anybody for that; I am ready to
admit that it is my fault in being
unable to carry conviction. I can-
not go beyond my capacity in this
matter, but T shall make another
attempt again this time to put before
hon. Members the facts as they are.
They are free to draw whatever con-
clusions they want to draw.

It has been said, and said perhaps
on the basis of very faulty informa-
tion, that direct taxes are going down.
That was said in the opening speech
by my hon. friend, Shri Prabhat Kar.
It is an extraordinary conclusion that
the collection of direct taxes has been
going down all these years. I do not
know from where he got the figures.
The truth is quite the contrary. He
stated that in 1959-60, the collection
was round about Rs. 148°85 crores;
that in 1860-61 the budget estimate
was Rs. 105 crores and the revised
estimate was Rs. 12725 crores, Again,
the estimate for 1961-62, according
to him is only Rs. 138 crores. With
these flgures before him and making
a very serious omission, he has fallen
into the error of thinking that there
has been a progressive deterloration
in the collection of these taxes.

Apparently he has taken the flgures
only from the fourth row of Statement
I on page 8 and 9 of the Explanatory
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menorandum. If he had also taken
the trouble of considering the figures
in the third row of the very same
statement, he would not have made
this mistake, What are the facts?
In 1959-60 the collection was no doubt
Rs. 14885 crores as taxes on income
recovered from persons other than
companies. However, he has omitted
to include a sum of Rs. 106'56 crores
recovered firom companies. The total
collection in 1959-60 was actually
Rs. 255 crores. As regards 1960-61,
the original estimate of Rs. 105 crores
subsequently revised to Rs. 127-5
crores relates again only to income-
tax due from assessees other than
companies. We have to add to this
the taxes estimated to be recovered
from companies. The revised estimate
of taxes on income will then be
Rs. 265 crores. For 1961-62 again,
the estimate of Rs. 133 crores
refers only to taxes due from asses-
sees other than companies. If to this
we add Rs. 141 crores which is the
tax expected to be collected from
companies, the total estimate will be
Rs. 274 crores,

Therefore, quite contrary to his
conclusion, the flgures show an
increase from Rs, 254 crores for 1989-
60 to Rs. 274 crores for 1961-62. I do
not know how he lapsed into this
mistake. He is a very careful person,
because he deals with banks also.
Even in banks, if such mistakes are
made, I do not know what will hap-
pen. Perhaps he hasg been doing
something like that and that is why
there have been all these complaints
in the banks also.

In this connection, I would also
like to give the flgures of collection
of taxes from 1954-55, because that
will also be revealing how much we
have been collecting. The net collee-
tions were in 1954-55 Rs. 159° 60 crores,
in 18955-56 Rs. 168° 84 crores, in 1956-57
Rs. 201-59 crores, in 1957-58 Rs. 220-27
crores; in 1958-59 Rs 22507 crores, in
1959-60 Rs. 253*T7T crores and in 1960-
61 Rs. 272:38 crores. Therefore, I do
not know whence this sort of
inference is drawn. I believe that the:
year before last. a similar mistake or
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.a different kind of mistake was made
.by deducting the share of the States,
-which wag given to them and it was
paid that collections are going down.
‘That is where the budget is not care-
fully scrutinised. I have tried to help
the hon. Members in scrutinising the
budget by giving them separate
reports prepared by different Minis-
tries. My purpose in doing that is
that hon. Members may exercise
greater and greater vigilance about
the work being done in the Ministries,

so that we are able to improve it .

from time to time and give better
service to the people whom we are
out to serve.

Even this kind of criticism enables
us to go into it more carefully and to
see that we are more careful in future.
1 am, therefore, very thankful to the
‘hon, Member even for raising this
issue on false premises.

Mr. Speaker: Probably he confined
himself to individual assessees.

Shri Morarji Desal: He did not say
that. Even there, if the figures are
tuken by themselves, they can be
explained in a different manner.

In the same way, it was said by one
hon. Member that figures of evasion
must be taken according to Prof.
Kaldor. I do not sec what the magic
was aboul P of. Kaldor's figurcs. What
was his study in this country, T do not
know. He is a very brilliant person,
1 have no doubt about that. He is
more clever than myself and he is a
more lecarned economist. But all that
does not make up for study in this
country. After all, the conditions in
this country are fa~ more varied than
in the country in which he lives and
works. To say that Rs, 100 crores or
Rs. 300 crores are evaded is anybody’s
guess. It is an easy guess for anybody
to say it is Rs. 1,000 crores. Who is
going to prevent it It is like this
story that when once Akbar asked
somebody as to how many crores are
there in Delhi, the man who had »
quick wit said 5,36,567,000 or some-
-thing like that. Who was going to
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count it? So, in this matter also, who
am not prepared to say that my guess
is something very exact.

Therefore, to base conclusivns on
very faulty premises and to draw
upon imagination in such matters is
not very helpful in improving the
situation. That is all that I am plead-
ing. If it is shown where the evasion
is made, we will certainly try to see
that evasion is removed. For this
very pu-pose, we appointed a com-
mittee under the able chairmanship
of my hon. friend, Shri Tyagi. They
gave us a very useful report. Many
of their recommendations have been
accepted by us, even to the surprise
of the Chairman. He himself said
that to me. Soon a Bill is coming
before this House incorporating all
those suggestions and the House will
be able to go into it very carefully
and to see that the law is properly
made. We are trying to consolidate
the law, so that afterwards, one need
not have to refer to a jungle of
amendments and one will be able
to refer to one law., We are trying
to do it and the House will have an
opportunity of going through it more
carefully and advising us as to what
we should do in the matter of evasion.
By simply raising a cry of “Evasion,
evasion” and saying that in this coun-
try there is nothing but evasion. we
are only damning ourselves and we
are doing no good to onurselves. There,
is cvasion. I do not deny there is eva-
sion, but there is evasion in every
countrv, There is neo justification for
that . . .

Mr. Speaker: The word ‘evasion’
itself is an English word.

Shri Morarji Desai: T agree with
you. But this evasion must be mini-
mised and to that end all of us should
utilise our energies in a combined
manner and not in a dispersed man-
ner trying to lay the blame on each
other. I am prepared to accept what-
ever practical and useful suggestions
are made to me and to my Ministry
in this matter, so that we can be very
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effective in collecting as much reve-
nue as we can.

In this connection, may I say that
the evasion is not by the rich people
only? They might be evading, but
they are doing it lawfully, that is, they
are taking advantage of the law. But
there are many who evade it altoge-
ther, who are much below. There are
professional people who evade. There
are petty shopkeepers who evade.
‘There are many people who evade
payment of taxes. I do not know how
I will find out one who is an evader
and how I wil]l find out one who is
not. It is a very difficult matter for
me. Therefore, we have to find out
ways and means whereby we can
stop it, and I shal] be very thankful
for practical suggestions that are
given to us in this matter.

16 hrs.

On line with this, Sir, stands also
the question of arrears of revenue,
income-tax and other taxes. Here
again, a charge was made that we are
writing of crores of rupees without
any justification, as if I am ‘rying to
put money in the pockets of some
people. It was a wvery uncharitable
charge, 1 do not know whether hon.
Members meant it. 1 know that with-
in their heart they know that the
charge cannot he correct and vet
everything is fair in love and war
according to them.

Shri Prabbat Kar (Hooghly): I did
not say you were putting it into any-
body’'s pocket.

Shri Morarji Desai: What is the
meaning of saying “writing off with-
out any reason”, “writing off and
giving away crores of rupees to some-
body"? “Making a present to some-
body” has no other meaning (Inier-
ruptions). Well, if I have misunder-
stood my hon, friends, I am certainly
very happy and I will not say it
again. 1 hope they will not repeat it.

Sir_ it is said again that they do not
understand what are “effective
arrears” and what are “actual
arrears”. That also I have explained
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several times in this hon, House, I
shall try to do it once again. Sir, in-
come-tax agrrears cover all those de-
mands for which demand notices are
issued. They become immediately
arrears, jrrespective of whether the
sum is due or not. That is the system
by which the Ministry is working. I
should like to find out another way
whereby sums which are not due are
not included in what are called
arrears. But it becomes a difficult
matter,

The total outstanding demand on
31-3-1960 was Rs. 257'39 crores. OQOut
of this a sum of Rs. 43'08 crores did
not fall due for recovery before
31-3-1960. Therecfore, that cannot be
called an arrear. The total, therefore,
come; to Rs. 214 crores. Then there
are certain reliefs to be given from
the demands which are made, from
the assessments which are made—
reliefs like double income-tax relief
or reliefs which are given by appellate
authorities or reliefs which are given
as a result ol protective assessment.
These reliefs amount to Rs, 30.3 crores.
Therefore that also cannot be called
arrears, because they are no{ going
to be recovered, they cannot be re-
covered and they should not be re-
covered. They are not to be recover-
ed. Deducting that Rs. 30 crores, it
will amount to Rs. 184 creres. Then,
Sir, there are certain irrecoverable
amounts which also we must see. They
arc not all wrilten off. We are writ-
ing off as they come, but we do not
write off immediately we consider
that they are irrecoverable. There
are persons who have left India—for
example, they have gone to Pakistan,
We cannoy recover that. That sum
amounts to Rs. 11 crores. That has to
be written off. But we are going into
it and finding out if we can recover
it. If even a slender chance is there
we shall try to take it. If they can-
not be recovered, they have to be
written off. As I said that amounts
to Rs. 11 crores. Then, 8ir, there are
companies in liquidation. When com-
panies have gone into liquidation,
taxes cannot be recovered. What else
am I to do? They have to be written
off. Then there are also cases which
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are pending before collectors in res-
pect of people on whom demand
notices have been issued.

Mr, Speaker: Don't you get your
proportionate share from the com-
panies?

Shri Morarji Desai: If that can be
done we do. All that is taken into
account. I am only talking of what
is irrecoverable after making allow-
ance for all that. This amounts to
Rs. 34 crores. Out of a sum of Rs. 114
crores or Rs. 113 crores for which de-
mand notices for recovery to be made
by the collectors have been issued,
Rs, 34 crores are such as will not be
recoverable. Therefore, all these
amount to about Rs, 50 crores. So the
effective arrears, as 1 call them,
amount to Rs. 133 crores. This is
what is called effective arrears. I
hope now the meaning is very clear
as to what effective arrears are.
Therefore, the arrears gre not Rs. 257
crores, as stated. They are only for
accounting purposes. The real ar-
rears which are to be recovered are
only Rs 133 crores. What proportion
does it bear to the annual demands?
1 gave the figure of recovery. This
year the recovery of taxes was about
Rs. 272 crores. We have recovered
Rs. 272 crores. Therefore, it will be
seen that the arrears are less than
half an year's recovery. The arrcars
are not, therefore, as heavy as people
are thinking and we are trying to
see that more and more are recovered
and less and less arrears are left.

There is also another reason. In the
matter of recovery cases we cannot
recover ourselves directly by any at-
tachment or any such process. We
have got to do it through the States
machinery, because that is the present
procedure and that is the law. We
have also to do it through the collec-
tors. Some collectors are very busy.
Therefore, we told the States to have
additional collectors for which we
would pay. There are additional col-
lector’s in several places who are
also recovering. We are also con-
sidering whether we should not have
some direct method of recovering our-
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selves all the revenues of the Central
Government. That also is being con-
sidered. But it is not an easy matter.
We have got to go into it and see
whether we do not spend money un-
necessarily on double establishment.
That also we should consider. Hon.
Members here are rightly insistent
that we must not spend more on ad-
ministrative machinery than we
actually must. Therefore, in this mat-
ter also we have to be very careful,
that we do not spend on administra-
tive machinery more than we have
got to do.

Therefore, I hope in the matter of
evasion and arrears we will not have
any further cause of grievance that
they are not explained. There may
be arguments here that we are lax
and so on. That can always be said
about anything. Even if Rs. 5 are
pending it can be said that I am lax.
Well, Sir, to that I have no reply.

Then, a question was raised about
bankers’ meeting and my attending it
and my giving sanction to them for
raising their rates of income at that
meeting. There was no question
of any sanction. It was even ques-
tioned, why I should have met them.

Shri Prabhat Kar: I did not ask
why he met them. I only asked why
this matter was at all required to be
sanctioned by you.

Shri Morarji Desai: It was not
referred to me for sanction. There
is no question of any sanction by me.
The Reserve Bank deals with it. I do
not deal with it. The Reserve Bank
is independent in this matter. If any
advice is to be given, it is given if
asked for. Sometimes it can be given
without being asked for if it is neces-
sary to do so. In this particular mat-
ter the question was broadly discus-
sed. I must be aware of all the pro-
blems which are before the banks
especially when we musl -see that
there is healthy banking, and especial-
ly when it is argued here that it is
not so and we must take steps to do
so. So if I try to do it, it is asked
why 1 do it. I do not understand
what sort of attitude I must have.
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Shri Prabhat Kar: This is only mis-
representing, mis-interpreting my
statement. I did not ask why the
Finance Minister met them. My only
point was; was it necessary to take
up this issue which could have been
decided by the bankers themselves?

Shri Morarji Desai: The hon. Mem-
ber again tries to say that I misrepre-
sent him. Why should I misrepresent
him? He asks why this question
should have been raised. What should
have 1 done with the bankers when
I met them? When I say that the
hon. Member said that I should not
have met them, he says that he did
not say that. Then, if I meet the
bankers, would not all questions relat.
ing to banks, all relevant questions
come up, and if they are discussed he
asks why they were discussed. So I
do not understand the language which
he talks., That is the plain meaning
of it. In that case it is certainly im-
possible for me to represent or mis-
represent him.

Here again, it was said and it was
tried to be conveyed as if the rates of
interest have been increased very
greatly. Nothing of that sort has
been done. The State Bank has not
gone up much farther. The rate of
interest in the case of the State
Bank was increased only from the
1st of April from 3 to 3} per cent and
8 to 3} per cent. For the savings
bank account they have raised it from
1} to 2} per cent and savings bank
deposit account from 2} per cent to
2§ per cent. The other banks which
met at Delhi—this was not the meet-
ing which I attended; there we did not
discuss the rates at all—under the All
India inter-bank agreement revised
the rates as given below. For term
deposits of 3 days and over, up to and
including 30 days 3 per cent, the same
as it was befcre: from 31 dave up to
60 days it is 3} per cent; same as be-
fore. From 61 days up to 90 days it
is 3} per cent: it has remained at
3} per cent except for 91 days and over
but less than 12 months it is fixed at
3% per cent a rise of } per cent. For
more than 12 months but less than 24
months, it is raised from 3} per cent
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to 4 per cent. For 24 months and cver
but less than 48 months it is raised
from 4 per cent to 4} per cent. For
48 months and over but less than 60
months it is raised from 4% to 4} per
cent. For 60 months and over, that
is, five years and more, it is raised
from 4} per cent to 5 per cent. I do
not know what extraordinary thing
has been done by this. There is al-
ways bound to be difference between
banks’ rates and the rates which Gov-
ernment offer. Their rates are bound
to be higher than Government rates.
Otherwise Government has no mean-
ing and ne value and the prestige of
the Government is low, Therefore,
Governmenl's rate is lower and their
rate a little higher, It does not mean
that Government is not going to get
money. They may put less value on
the credit of the Government, but we
put great value on the credit of the
Government and T believe this House
also does the same thing, because it is
the credit of the House, not merely of
the Government that matters. A
criticism has been made of insufficient
information, as I might call it.

Shri Prabhat Kar: What is that in-
formation?

Mr, Speaker: Whatever the hon.
Member wanted to say, he has al-
ready said.

Shri Prabhat Kar: The hon. Minis-
ter is corroborating my statement.

Shri Morarjl Desai: He stated that
the rate of interest was increased to
B per cent.

Shri Prabhat Kar: That is what the
hon. Minister has also stated.

Shri Morarjl Desai: Where?

Shri Prabhat Ear: He has stated it
just now.

Shrl Morarji Desai: Let the hon.
Member not be impatient.

Mr. Speaker: I do not want the
hon. Member to go on interrupting
like this.

Shri Prabhat Kar: The only point
that 1 want to submit....
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Mr, Speaker: Order, order. I can-
not allow that. The hon. Member has
made a speech. When it is sought to
be explained or replied to, what is this
supply of further information?

Shri Morarji Desai: May 1 again
submit that it was not stated by the
hon, Member that the rate was in-
creased only from 434 per cent to §
per cent? The impression created in
my mind was that it was raised
according to him from 3} per cent to
5 per cent. I may be deficient in
understanding, but I do not think all
other hon. Members are also deficient.
I think they did not understand any-
thing else. When he referred to
that, I was surprised that this was so.
Then I found that it was different. If
he had quoted all the figures, as I hdve
quoted 1 would not have told him all
this, or I would not have replied to
that point. But since a criticism was
made, I had to clarify this point and
that is why I have done so. If the
hon. Member is worried about ‘the
clarification, that the misunderstand-
ing created by him could not be car-
ried through then 1 am not at fault.

Shri Prabhat Kar: Let him be
satisfiled with his own statement.

Shri Morarji Desai: That is all right.

Mr. Speaker: I cannot understand
this criticism. The hon. Member had
his say. He has stated whatever he
wanted, Now, can the Government
not defend itself?

Shri Prabhat Kar: That is not the
point,

Mr. Speaker: Apparently, his state-
ment has given the impressicn to the
entire community that the rate was
suddenly increased from 1 per cent
to 5 per cent, when actually it is al-
ready 4} per cent and now it has been
raised to 5 per cent, an increase of
only ) per cent. Is not the hon Minis-
ter cntitled to explain that, after
all the increase is only } per cent
from the previous rate? It may be
that those hon. Members who have
scrutinised those papers might possib-
ly know the correct position. But, at
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the same time, others must also know
the position. He has only come out
with a statement that the rate has
been increased slightly.

Shri Morarji Desai: May I say that
if the hon. Member wants to give ex-
pression to his views, he can say
everything in the discussion on the
Finance Bill? Why should he worry
about it now? He will have full
opportunity. He can raise the same
points again. Therefore, if he gives
more time I can deal with more points;
otherwise, I can cover only some
points, as I have to conclude just be-
fore 5 O’clock, when there will be the
guillotine. I cannot go beyond that.
Therefore, if he gives me more time,
1 can deal with all, the points. If he
does not want it I am prepared to be
engaged by him. I have no objection.

Mr, Speaker: There is a duty put on
the Minister and the Government to
explain their position, which the hon.
Member has not. He can criticise. But
Government have to explain  their
stand.

Shri Morarji Desai: I believe he Is
also a member of this hon House,
which possesses all the powers. It is
also his duty.

Mr. Speaker: Nobody is denying
that. But he cannct go on talking.

Shri Prabhat Kar: I am not, .

Shri Morarji Desai: Then a question
was raised about general insurance
and LIC. A mention was also made
about the deposit insurance scheme.
That scheme is being considered very
carefully and, as quickly as possible,
we want to come before this hon.
House. The moment it goes to the
Cabinet and a decision is taken by the
Cabinet—I am not the final authority
in this matter—

Shri Prabhat Kar: When?

Shri Morarji Desai: We are certain-
ly trying to take it to the Cabinet.
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When it is considered and a decision
is taken by the Government....

Shri Prabhat Kar: You can take a
decision.

Shri Morarji Desai: if the hon.
Member has that much confidence in
me, I am thankful to him. I thought
he had no confidence in me.

Shri Narayanankutty Menon: We
have confidence in his capacity to do
mischief.

Shri Morarji Desai: That is all right.
One always reflects oneself in some-
body else.

In the matter of general insurance
it was argued that there are mal-
practices, there is misappropriation of
funds, there are some other faults
like that and therefore, it should be
nationalised, and that I am very
perverse in not hearing this request
and not carrying it out. I hope when
I say this I am not misrepresenting
anybody. But, it is not true and the
hon. Member cannot say it is true that
this sort of condition prevails in all
the general insurance companies. It
may be true in a stray company here
or there. They are being looked
into and action is taken against them.
But that does not mean that all the
general insurance companies are like
that,

Mr. Speaker: Are there no annual
reports?

Shri Morarji Desal: There are. It
is the duty cf the Controller of Insur-
ance constantly to look into such cases,
take action and set them right.

Then there is the question of nation-
a.isation. It is not a policy that
everything should be nationalised.
Nationalisation should be done if it
is good for the country and I will
have no hesitation in doing so if it
is in the interests of the country.
Nationalisation of general insurance
is a matter which ought 1o be con-
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sidered, not because one is wedded

tv a certain policy that it should be

done. In the matter of general insur-

ance it can be very easily seen that

it is a very risky business. Because,

there are all sorts of claims, they

come and they have to be paid. Also,

there are no large margins of profit.

If Government takes it up, if it is

nationalised, to take a very risky

business and to saddle all that risk

on public revenues will not be a wise

policy for any Government, to my

mind, and as long as I see that is the

position, I say that it would be wrong

and unwise to nationalise general’
insurance. But if a day comes when

it becomes absolutely necessary to do-
s0 and there is no other way to pre-

vent abuse, as it becomes a general
abuse, Government will have no hesi-

tation in doing so. Therefore, the

policy of the Government is very

clear. [ do not see why every time,

whether there is occasion or not, this

problem is brought in and it is said’
that the Minister is averse to doing

it and he does not want to do it.

That is not correct at all.

Then there is the question of life
insurance. It was said that there are-
lapses of policies. 1 have given the
figures. The lapses of policies are
less now than they were before, even
compared to the better companies—I
am not talking of the smaller com-
panies but the bigger companies. The
lapse ratio is very small, and yet they
g0 on saying that Government are
not loking into it as it should be
looked into. Well, I had given these
figures before. I have some of these
figures with me, but I cannot lay my
hands on them quickiy. But it has
gone to about 6 per cent from about
8 per cent and 9 per cent. It is less,
It is decreasing. There are various
reasons why policies lapse. Some.-
time, the insurers are not careful
enough. They do not think about
their future emolumcn's. what they
are doing to get. They insure them-
selves. They get into difficulties, they
cannot pay premiums and the policies
lapse. There arc also some people
who are not insurance-minded. Then,
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:another reason is that where servic-
ing is not very proper, sometimes this
happens. But, in the matter of servic-
ing, we are now trying to see that
it becomes as idcal as possible. There
are complaints. I would not deny
them, But, we are insisting that
service should be made as perfect as
possible and the Chairman of the
LIC is trying his level best, he is
attending to it himself and he is
improving it from day to day and I
.am quite sure that in a short time
there will be very little scope for
-complaints in this direction.

There are other causes also work-
ing. There is also one cause—the
agents, about whom so much was
said, that they are the only people
who are responsible for LIC. They
are responsible because they, in their
-enthusiasm for getting commission,
go on insuring people hastily or
quickly and, therefore, also policies
lapse. There also, we are trying to
‘train the agents and see that the
field workers and agents are all train-
ed so that they do their work pro-
‘perly. This will also bring down the
lapse ratio.

Mr, Speaker: Do they get a higher
percentage for the first premium than
for the subsequent premiums?

Shri Morarji Desal: That is so.
"That is what exactly happens. But,
we are trying to see that that does
not also happen. It is there that
-Class 1 officers and other officers are
necessary. If Class I officers are not
there, and all these officers are not
there. then the LIC would have to
be wound up. [ do not think fleld
agents can do all the work and give
all the money to the Government.
Then, the insurers will have no policy
return. That iz all that will happen.
Therefore, it is no use arguing that
field agents should not be reduced.
Field officers have got to be reduced

if they do not do their work. If they
do work, they are there and they are
benefited by it. They are also given
. incentive bonus That is the only way
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of treating them fairly and squarely
and they are doing that. They are
improving their working. Those who
do not do their work, get out. There
is no educational qualification and
there is no age qualification for fleld
agents and these other people. But,
there are very strict regulations and
strict qualifications for all the
adminisirative personnel employed in
the LIC. Therefore, there can be no
comparison between these two kinds
of services in the LIC.

Mr. Speaker: Some of their wives
also become agents.

Shri Morarji Desai: Yes, Sir. Why
should wives be debarred?

Before I go to the general criticism
which 1 may have to deal with, I
would like to give some other figures
which were asked for by my hon.
friend Shri Mathur, about the break-
up of the surpluses of public sector
enterprises which are to the tune of
Rs, 449 crores, which will be avail-
able to us in the Third Plan. There
is no intention of keeping these figures
back from any people. The steel pro-
jects are supposed to give Rs 111
crores; fertiliser plants will give us
about Rs. 33 crores; posts and tele-
graphs will give us Rs. 28 crores and
others will give us Rs. 128 crores. As
about ‘others’, I cannot give a whole
list of it here. There are several
things.

An Hon, Member: What does
‘others’ mean?

Shri Morarji Desai: There is anti-
biotics; there are many other things—
machine tools factory is there and
there are other factories also. This
means Rs 300 crores at the Centre.
For the States, there are electricity
undertakings which are giving about
Rs. 110 crores and road transport and
others will give about Rs. 39 crores.
The tota] will be Rs. 149 crores. In
this way, it becomes Rs 449 crores.
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Sir, it has been said that there is
no equitable distribution of income.
Well, this is wgain a question which
will crop up perhaps on the Finance
Bill and yet it is better that I deal
with it here. Otherwise, I would not
be able to deal with everything at
the time of the Finance Bill. It is
also, at the same time, said that
regional disparities are there. I do
not dispute the statement. There are
regional disparities, There is not
equitable distribution of incomes and
the fruits of production as we would
have liked it to be. But, are we not
marching towards it? That is the only
question which we have got to
examine.

Well, it can be questioned. I do
not say, il cannot be guestioned. But,
many a time the colour of the vision
depends upon the glasses which one
puts on. That is, it depends upon the
theories in which one believes. 1 eall
the theories glasses. (Interruptions).
Why are the hon, Member getting so
much fidgetv? 1 have not said that
they put on glasses always.

Shri Prabhat Kar: I wanted to know
the colour of his glasses.

Shri Morarji Desai: I do not put
on coloured glasses at all, not even
in the hottest sun.

Is it imagined by any person that
wilhin 10 years, or 13 years, or 14
years after independence, we were
going to have complete equitable
distribution of all wealth and income
in this country, that there will be no
disparity left in this country? How
is thiz impossible state of affairs to
be achieved immediately? And if
some insist on doing this immediately,
let me say we will not be able to do
it for hundred years or two hundred
years. That is what I am afraid of.
Therefore, let us have a sense of pro-
portion in this matter,

When my hon. colleague the Food
Minister gave several figures about
production and consumption of food,

that was also sought to be contra- .

dicted and it was said, “No, no, people
are not having more food”. Well,

272(AHL.S.—T.
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what is to be said when people deny
all these things?

Then, Sir, figures of unemployment
are given to me and it is said, this
is all rising. Well, figures can rise.
I do not say that they cannot rise.
But, statistics are not always a safe
critarion in such matters which are
very very vague. Figures are all
right in census matters because that
is actual enumeration. But, in other
matters figures become very difficult
to deal with and yet we have to go
by figures. I do not say that we
should not go by them. Yet, we have
got to keep a sense of proportion
there too. But, what is the evidence
before our eyes when we go to diffe-
rent places? What do we see? Do
we see the same thing as we saw 13
or 14 years ago? It can be said that
we have not reached where we want
to reach; benefits have noy gone there
as much as we want them to reach.
It is not sufficient. There, I am pre-
pared to agrce because we have not
creatcd that much wealth, We want
to create that much wealth, How is
it going to be created? Is it going
to be created by cutting the heads of
some people, by creating jealousies
or by merely running me down say-
ing that I am there giving conces-
sions to the private sector. What
concessions have been given to the
private sector? What concessions
have been given in taxes to the richer
people?’—I want to know. 1} have
increased the wealth tax, This time,
I have increased the slab on the
higher incomes. Where iz the conces-
sion given to these people? But, if
some concessions are given to com-
panies for better working, they are
also given to all the share-holders
who are poor and middle-class people.
They are not given only to those
people who are rich. And yet, I
cannot deny that wealth does go to
some people where there is wealth.
I do not deny that. How can I deny
ft* 1If there are two students work-
ing in a college and both are equally
treated by a professor. the one who is
more intelligent absorbs more and the
one who is less intelligent absorbs
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less. Is it the fault of the professor?
I do not know. There are two per-
sons who are doing exercises, one is
trong and the other is very weak.
he strong becomes a sandow, the
weak man does not come near him.
What can be done? But, our attempt
should be to see that the weaker
people also are brought to that level
by stages, and that the strong people,
become stronger, in order to help
weaker pcople to be stronger. If we
try to do that my hon. Professor will
get more patience. 1 thought pro-
fessors are ideally patient people, But
he has given up his professorship
and he has given up his patience also.
That has been a bad thing for this
country. I want that everyone should
become strong.

In the same way we must consider
regional disparities. Regional dis-
parities are there; we have to remove
them. It is argued that we are not
spending more in places which are
more backward. We should spend.
But where should we bring that
money from? Should we first create
wealth where it can be easily created
and then distribute it? Or should
we put handicaps before us, so that
wealth is not created at all and then
go on distributing something which
is in the air? I do not know what
we should do.

Supposing there are four schemes
of irrigation and out of four schemes
one scheme is such that it costs only
Rs. 300 per acre and another scheme
costs Rs, 1,000 per acre. Which
scheme should I take up first, irres.-
pective of any region? If I take up
the scheme which costs Rs. 300 per
acre first, I can get more money out
of it which I can sink on other
schemes. In the same way if I tap
sources which yield me more resources
immediately, I can then distribute the
resources equally to all people. In
the same way, Sir, we should try to
take advantage of those who can pro-
duce wealth, but see that we control
them. But the control also can be
only to a certain limit. It cannot go
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beyond a certain limit. H we try to
go beyond that, if we kill the sources
which produce more wealth then we
will be very poor. Let us not be
exploiters; let us also not exploit.
Exploitation does not merely consist
in not being exploited; merit also
consists in not exploiting anybody.
That is what is necessary; that is
what we are {rying to see; that is
why we are trying to have more
education throughout the country.
That is why we are trying to streng-
then them. We are having wage
boards. In all the laws we are pas-
sing. Show me a single law in this
country which is passed by the legis-
latures which does not lead us to the
goal that we want to reach. Show
me a single law which is taking us
back anywhere. It may be that it
does not take us farther, as much
farther as we want to go. That is a
matter of capacity. I may have less
capacity. My hon, friends opposite
may have more capacity. That is
what they think probably. But I
think that they have greater capacity
of destruction rather than capacity of
construction. Those who construct
are rather slow; those who destroy
are very quick. It is very easy to
burn a house; it requires only one
man and ome match-stick; nothing
more is required. But to construct
that house you require an engineer,
carpenters, wmasons, a lot of money
and a lot of time. Al! that is very
necessary. If they hav: no patience
to do that, my hon. friends will be
where they are always. Nothing else
will happen to them.

I have no doubt in my mind about
their motives. Their motives are to
see that the poor man is happy. I
too want that. In that we are one.
But if I go the way they want to go,
the poor man will be liquidated: he
will not exist at all. If that is the
way of making the poor man rich,
that is not the correct path.

My hon, friend Shri Asoka Mehta
said that we should not be compla-
cent. We are not complacent. We
do not feel that we have done every-
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thing that we want to. We want to
do more; we should do more. But
we should not beat out breasts and
say: “Hai Hai, what are we to do,
we are not moving much faster”?
That is not the way to go ahead, to
move faster. We have gone some
distance along the road, we have
passed certain hurdles. We have to
pass many more hurdles. Let us pass
those hurdles together, deriving
strength from our mistakes and from
our successes. Otherwise, if we go
on blaming ourselves all the while,
we are not going to go ahead at all.
I have no doubt at all about it in my
mind. That is why I am saying, let
us be criticising each other, but let
us criticise each other as friends to'
help each other, to strengthen each
other, rather than to pull down each
other and to find fault with each
other. There is some good in every-~
body, and that is what we have to
pick up and that is what we have to
consolidate. In this country, if we
do not do that, I do not think that
we will build up this country as fast
as we want to do.

There is too much of fault-finding;
because we have inherited it. It is
not anybody's fault. But that inherit-
ance has to be given up. My hon.
friends want to do away with many
other kinds of inheritance. Let them
do away with this inheritance. Other-
wise no other inheritance will return.
That will be the result. That is why
I am pleading for this.

I am not pleading for no criticism.
I am not saying that what I am doing
is the best. I am only pleading that
what we are trying to do to the best
of our capacity. We do not think that
we have got all the capacity on earth,
and all the wisdom. We have got as
much wisdom as has been given to us.
And we try to increase it and profit
by it. But they do not want to profit
even by their own intelligence. That
is where the difficulty comes in. If
they become patient and remove
hatred from their minds they will
be far more useful members of the
society in this country than they are
at present.
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In this matter of distribution, again,
middle classes were mentioned. I have
been hearing about the middle classes
many & time. I have myself come
from the middle class. I cannot say
that today I belong to the middle
class; as a Minister I do not. But the
moment I go away from here I am
going to that class, not to any other
class,

Shri Indrajit Gupta (Calcutta—
South West): To what class does the
hon. Minister belong now?

Shri Morarji Desai: Certainly to the
richer class. I do not belong to any
other class today, as a Minister,
Because, a Minister is not a poor man.
By any standards he cannot be called
a poor man. I am not, and I have
never claimed that. 1 pay Income.
tax, and much morc Income-tax than
my hon. friends there. Therefore, I
am richer than they are. I have no
doubt about it. I am not denying it.
But 1 have not forgotten all the years
1 have passed through, the years I
have passed in far more stricter con-
ditions tham any of my hon, friends
may have done. I have slept on plat-
forms of stations and I have taken
baths at the railway stations....

An Hon, Member: Where is the
need for saying all this?

Mr. Speaker: He only wants to say
that knows these things personally.

Shri Morarji Desal: ..which my
friends have not done. Therefore, [
know these conditions. I do not want
anybody to go through them. 1 want
them to be in better conditions, I
do not want anybody to he in that
condition. But when they say that I
do not know, it is all wrong, because
I have experienced these conditions.

Now, what is wrong with the
middle classes? It is very easy to
excite the middle classes and to take
their votes by playing on their emo-
tions and sentiments and saying
“Here iz the Government which is not
doing anything for the middle classes,
they are only tapping them all the
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while”. That is not so. The middle
classes have also to change with the
times.

What happens with the middle
classes is that only one man in the
family earns, and all others do not
earn. Moreover, not only is it that
only one man earns, but the avenues
of expendilure are increasing also
every day. What was formerly hap-
pening was that a labourer had a
Jower standard than a middle class
man, as he was called. But today
the labourer is earning more and
more, because more and more steps
are being taken by the Government.
It is more as a result of the steps
taken by the Government that the
labouring classes are earning more
today; and they would earn more if
my hon, friends become more helpful
and not become hindrances, as they
become many a time. They will earn
still more. But because they are
earning more, and because several
members of the family also earn,
their standards have gone up. And
the middle-class man thinks that to
keep his superiority he must also go
on spending the same way—and not
earning the same way. Who is going
to find help for him? Where they
were not employing any servant, they
want {0 employ servants in order to
have a greater sense of dignity.

That is not the way to do this
thing. They have also to work and
we have to find out avenues for that.
That is why we are trying to have
cottage industries, small-scale indus-
trics and all these home industries
which provide these avenues, in order
ithat people's income may increase.
That is why we are also spending a
great deal of amount on all these
schemes, because they are going to
improve the conditions of these
people.

Shri B. K. Galkwad (Nasik): On
a point of information. What kind
of labourers is the hon. Minister
describing? He says that the income
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of the labourers is more. I just want
to know what kind of labourer he is
referring to, because there have been
s0 many Labour Commissions which
have mentioned that the income of
the labourer is not more than Rs, 120
per year.

Shri Morarji Desai: Well, I wish
my hon. friendq has some sense of
proportion. I did not refer to all
labourers in India. I did not refer to
labourers in the villages. I referred
only to the factory labour. That was
all that I referred to in this matter,
when they were compared with
middle classes, and on that, I do not
think my hon, friend can dare to
dispute thc statement that I have
made. 1 cannot refer to the other
people. 1 cannot say that their
incomes have increased much and they
have become much betlter; but their
incomes have also increased; it is no
use saying that they are not at all
profiting and that they are not going
ahead; they are also going ahead, but
not as fast as I should like them to
do. For, the incomes in the villages
also have got to increase, because
they have also got to take to side-
industries, and they have got to work.
When it is said that their incomes
have not increased, and there they
are all unemployed. I find that it is
very difficult to get a domestic ser-
vant, when one wants to get him;
and they ask for such salaries today
as are five times what was paid
before, even five years ago. That is
my own personal experience. I go to
various places inside and try to get
them so that they are better off, and
yet I find that they are reluctant to
come. Why are they reluctant to
come? They. are reluctant to come
because they find that their condition
in the villages is not as bad as it was
before; that has improved, and they
are more content to be there rather
than to be a little better off even
here by coming with me. But that is
the condition which is oblaining.
Why not take nnte of what is hap-
pening such as these things?
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Yes, if the commissions have said
something, there also, it has been said
that the comparisons were wrong.
The comparison was not on the same
figures, and, therefore, these things
have carried us again astray. Once,
that is, about thirty years ago, we
had got an economic survey made of
a taluk by a very eminent economist
who took several students with him,
and they surveyed the land revenue
economy of that taluk. The result
was that they had said there that
only five maunds of paddy were pro-
duced per acre in that taluk. Now,
that was a fantastic story. But they
believed whatever the cullivators had
told them, and that was what was
put down, and from that, all infer-
ences were drawn. Now, if this is
what is going to be done sometimes,
we cannot rely on all those things;
we have got to rely more on our
ears, and more on our eyes, and more
on our brains, and brains well
utilised and not brains wrongly
utilised and wrongly channelled.

In this very connection, may I say
that the policy of this Government
even as regards power and its use is
not againsi agriculture or against
small-scale industries. We try to give
them as much as we can; we want to
give them preference even. That is
what we would like to do, but we
must produce sufficiently. After all,
small-scale industries also can thrive,
and we can spend money on them
only if we produce wealth the other
way, from the bigger industries and
from those other sources; then, we
can afford to spend on the other things
also, Therefore, we have got to take
both into consideration. It is not
one thing only to be taken into con-
sideration. Industries cannot thrive
immediately, and industries cannot
come up immediately if we put all
sorts of hurdles in the way, but
industries, after they come up, can
give us as much money as we can
take from them, as they are giving
us today. Therefore, in this matter
also, a more practicable attitude
should be taken.
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Then, it was said that administra-
tion should be made better. I agree
with it entirely.

Shri Narayanankutty Menon
(Mukandapuram): On a point of
information. On this point, can the
hon. Finance Minister tell the House
by what percentage the real income
of the working classes has gone up
during the two Five Year Plans, from
1850 onwards to 1960?

Shri Morarji Desai: I wish I were
a statistician who can be very per-
fect, but I am not one, and, there-
fore, I cannot give those figures. But
I see the actual evidence before my
eyes; I find that instead of nine lakhs
tons of sugar, 20 lakhs or 22 lakhs of
sugar are being eaten today. I find
that instead of ninc yards of cloth
which was being given in 1948-49, per
head or per capita, we are today
having 16 yards of cloth, and more is
going. and that also, on a population
of 438 millions.

Shri Narayanankutty Menon: What
are his statistics regarding the
income?

Mr, Speaker: Without income how
can all this be purchased?

Shri Narayanankutty Menon: Gova
ernment themselves have statistics
that the real income of the worker
has not gone up. That is their own
statistics.

Mr, Speaker: These are all points
of attack. Enough has been said
already about them. Now, let the
hon, Minister reply.

Shri Morarji Desai: We go to many
villages, and wherever we go we see
that houses are coming up, and houses
have been built; but I want that a
house should be built for everybody,
but that is not happening; but that
also will happen; it cannot happen
in one day. How are all these things
to happen in one day? Nothing can
happen in one day. Therefore, whe-
ther we are increasing it fast enough
f- » . ecstion which has to be oon-
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[Shri Morarji Desai ]

sidered. 1 agree entirely with my
thon. friend Shri Ashoka Mehta that
we must change our methods, as we
gv on. But we are going on chang-
ing our methods as we go on. We
are not sticking to old methods. But
changes cannot be made for the sake
of changes. Changes have {o be made
in such a manner that they fit in and
they give better results. That is what
we are trying to do. We are trying
to take to whatever suggestions we
receive in this matter which are
practicable and which we can
certainly execute.

Therefore, it is not that we are not
irying to change. We are trying to
do it. We are not at all complacent
in the sense that we believe that
much has been done and now little
remains to be done. We say that
compared to what has got to be done,
little has been done and much more
has got to be done, but what little
has been done is encouraging enough
for us to fcel that we are going to
achieve the rest in a shorter time
than in a longer time. That is what
we are feeling about what we have
done. That is how we should go on
advancing and go on working.

It was also suggested that we
should have research in production.
Certainly we should have that, and
we are trying to have more and
more vesearch. But there too we
will have to go on training more
and more of research students. This
is not a matter which can be easily
done. But I beclieve that the person-
nel are increasing in this country,
and fast enough, We find that in
various kinds of new things which
we are taking up, our people are
responding very quickly. The best
examuple of that was the Machine
Tools Factory in Bangalore, where
we found that our people have come
up to the best standards which *he
Swiss could show in a zourse of
only three or four years, Therefore,
our people can come up. Now they
are having an opportunity to be
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trained. We are trying to have more
and more training facilities in all the
new projects that we are taking up,
so that more people are trained, and
surplus people are also trained in
order that they can be used for other
projects. That is what we are trying
to do.

I do not say that enough can be
done in this. More has got to be
done. More and more has got to be
done, One should never feel satis-
fled about it, because whatever one
may do, one will find that the mate-
rinl “vficient. Even in America,
they find that the material is insuffi-
cient; even in Russia, they find that
the material is insufficient, because
modern technology, modern methods
of doing things and modern indus-
tries arc such that whatever you may
do, you require more and more tech-
nicians, and you must go on training
them more and more,

I agree entirely that there should
be a spirit of dedication, and that
there should be n moral lubricant.
But who is to supply the moral lub-
ricant? We have got to supply it
Wec in this House have lo supply it
more than anybody else, Let us,
therefore, comr together and devise
ways and means as to how best it has
to be done . How can ‘*his spirit of
dedication come? The spirit of dedi-
cation cannot come by any law. It
will not come merely by economics.
The sgpirit of dedication will come
only by on intense feeling of patriot-
ism in this country, by an intense
fecling that one has get to work for
it,

I agree entirely with the gimile
that he gave of whnt President
Kennedy hed sa‘d—Dn not -k what
America has done for v ; ask what
you have done frr America. Are we,
al] of us, prepared t- . nnhine toge-
ther to tell everyboc:: Do not ask
what India has done for you: ask
what you have done for India'? Once
we combine in that spirit, the task
will be done,
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Mr. Speaker: Is there any cut mo-
tion which I should put to vote sepa-
Tately?

Shri Prabhat Kar: Yes, cut motion
Ne. 1674.

Mr. Speaker: The question is:

“That the Demand wunder the
head Ministry of Finance be re-
duced by Rs. 100 (Failure to hold
the price line).”

The motion was negatived,

Mr. Speaker: Now, I will put all
the other cut motions together,

All the other cut motions were put
and negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the
31st day of March, 1962, in res-
pect of the heads of Demands en-
tered in the second column there-
of against Demands Nos. 21 to 36
and 114 to 120 relating to the
Ministry of Finance.”

The motion was adop!ed.

[The Motions for Demands for
Grants which were adopted by the
I.ok Sabha are reproduced below —
Ed.]

Demanp No. 21--Min1sTRY or FINANCE

“That g sum not exceeding
Rs. 1.60,44.000 b: granted to the
President to complete the sum
necessary to def-.- the charges
which will come ir course of
pavment during the year ending
th~ 3ist day of March, 1062, in
respect of ‘Mi:istry of Finance'.”
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DemanDp No. 22—CusToms

“That a sum not exceeding
Rs, 3,68,52,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in

Rl

respect of ‘Customs’,

DemanD No. 23—Un1on Excise Dutizs

“That a sum not exceeding
Rs. 8,20,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in

respect of ‘Union Excise Duties’.

Demanp No, 24—Taxes oN IncoMm

1NcLUDING CORPORATION TAX, ETC.

“That a sum not _exceeding
Rs. 5,43,23,000 be granted to the
President 1o complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Taxes on Income in-
cluding Corporation Tax, etc.'”

Demanp No. 25—O0Orrum

“That g sum not exceeding
Rs, 48,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in

respect ‘Opium’.”

Demanp No, 26--STAMPS

“That a sum not exceeding

Rs, 2,44,37,000 be granted 1o the
President to complete the  sum
necessary to defray the charges
which will come in course of
payment during the year ending
th~ 31st day of March, 1862, in
respect of ‘Stamps”.”

Demann No, 27—AunIT

“That a sum not excceding
Rs, 10,92,07,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Audit’.”

Demanp No. 2B—CURRENCY

“That g sum not exceeding
Rs. 4,79,96,000 be granied to the
President to complete the sum
necegsary to defray the charges
which will come in course of
payment during the year c¢nding
the 31st day of March, 1862, in

(N1]

respect of ‘Currency’.

Demanp No, 20—MinT

“That g sum not cxcecding
Rs. 6,33,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year conding
the 31st day of March, 1962, in
respect of ‘Mint' "

Demanp No, 30—TERRITORIAL AND

PoLrricAL PENSIONS

“That g sum not exceeding
Rs. 21,62,000 he granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1862, in
respect of ‘Territorial and Politi-

"

cal Pensionsg’.

Demanp  No. 31 —SUPERANNUATION

ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 8,95,01,000 be granted to the
President to complete the sum
necegsary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Superannuation Allow-
ances and Pensions'.”
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Demanp No. 32—MISCELLANEOUs Du-

PARTMENTS AND OTHER EXPENDITURR
UNDER THE MINISTRY OoF FINANCE

“That g sum not exceeding
Rs, 13,23,55,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Finance'.”

DemaND No. 33—PLANNING COMMIS-

SION

“That g sum not exceeding
Rs, 80,13,000 be granted to the
President to  complete the sum
necessary to defray the charges
which will come in course of
pavment during the year ending
the 31st day of March, 1962, in
respect of ‘Planning Commission’.”

DEMAND No. 34—GRANTS-IN-AID TO

STATES

“That g sum not exceeding
Rs. 1,61,18,94,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, In
respect of ‘Grants-in-Aid to
States’.”

Demanp No, 35—MISCELLANEOUS AD-

JUSTMENTS BETWEEN THRE UNION AND
STATE GOVERNMENTS

“That g sum not exceeding
Rs, 20,47,000 be granted to the
President to complete the sum
neccgsary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1882, in
respect of ‘Miscellaneous Adjust-
ments between the Union and
State Governments'.”

Denvanp No. 36—Pre-PartrTION PAY-

MENTS

“That a sum not exceeding
Rs, 1535000 be granted to the
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payment during the ycar ending
the 31st day of March, 1962, in

President to complete the sum
necessary to defray the charges
which will come in course of respect of ‘Commuted Value of
payment during the year ending Pensions".”
the 31st day of March, 1962, in

respect of Pre partition of Pay- DxMAND No. 118—OTHER CAPITAL QUT=
ments’,” LAY OF THE MINISTRY OF FINANCE

Demanp No, 114—CaPITAL OUTLAY ON

INDIA SECURITY PRESS “That g sum not exceeding
Rs, 74,67,59,000 be granted to the
President to  complete the sum
necessary to defray the charges
which will come in course of

“That g sum not eXceeding
Rs. 29,87,000 be granted to the
President to complete the sum i
necessary to defray the charges payment during the year ending
which will come in course of the 31st d“i"’ of March, 1962, in
payment during the year ending respect of ‘Othen Capital Outlay
the 31st day of March, 1962, in of the Ministry of Finance'”
respect of ‘Capital Outlay on

(1)

India Securily Press'. DeMAND No. 119—CAPITAL QUTLAY ON
GRANTS TO STATES FOR DEVELOPMENT
DemManD No, 115—CarrtaL OUTLAY ON

CURRENCY AND COINAGE .
“That g sum not exceeding

Rs. 15,73,00,000 be granted to the
President 1o complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1862, in

“That a sum not cxceeding
Rs. 9,42,25,000 be granted to the
President to  complete the gum
necessary to defray the charges
which will come in course of
payment during the year ending respect of ‘Capifal Outlay on
the 31st day of March, 1962, in Grants to States for Develop-
respect of ‘Capital Outlay on Cur- moent’.”
rency and Coinage’.”

Demanp No. 120—Loans AND ADVANC-
Demanp No. 116—CaprraL OQUTLAY ON

MiInTS

“That a sum not exceeding
Rs. 633,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1982, in
respect of ‘Capital Outlay on
Mints’.”

Demaxp No. 117—CoMMurer VaLum

or Prnsions

“That a sum not exceeding
Rs. 1,36,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come In course of

10 more minutes, The
now tske up the other Demands v.e

£s BY THE CENTRAL GOVERNMENT

“That g sum not exceeding
Rs. 1,56,38,60,000 be granted to the
President to  complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Loans and Advances
by the Central Government'.”

DeparTMENT OF ATOMIC ENERGY

Mr. Speaker: Now, there are still
House will
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.after another. We shall take up the
‘Demands relating to the Department
of Atomic Energy first.

‘Demanp No. 102—DEPARTMENT  OF
Atomic ENERGY

Mr. Speaker: The question is:

“That a sum not exceeding
‘Rs. 15,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
paymeni dur.ag ihe year ending
the 31st day of March. 1962, in
respect of ‘Department of Atomic

Energy .

The motion was adopted.

- DEmMAND No, 103—ATtomIic ENERGY Re-
SEARCH

Mr. Speaker: The question is:

“Thai g sum not excecding
Rs. 5,36,80,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respeet of ‘Atomic Encrgy Re-
search’.”

The motion was adopted,

Demanp No. 141—CAPITAL OuTLAY OF
gHE DEPARTMPNT OF ATOMIC FNERGY

Mr. Speaker: The gucstion is:

“That g sum ot eveceed g
Rs. 5,00,49,000 be granted 1o t.e
President tu compiel® l.e sum
necessary to defray the charges
which will come m course of
payment during the year ending
the 8lst dav of March, 1962, in
respect of ‘Capital Ontlay of the
Department of Atomic Energy".”
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The motion was adopted.

DEPARTMENT OF
AFFAIRS

PARLIANENTARY

Mr. Speaker: We will now take up
Demands relating to the Department
of Parliamentary Affairs,

DeEMAND No, 104—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

Mr. Speaker: Motion moved:

“That g sum not exceeding
Rs. 2,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Department of Parlia-

mentary Affairs’,

Shri T. B. Viltai Rao (Khammam):
Mr, Speaker, Sir, I have not much to
say on this Demand except a few
words regarding the assurances that
are given by the various Ministers.
The Department of -Parliamentary
Affairs is responsible to chase them,
that is to say, to see that these assur-
ancesg are fulfilled, 1 am sorry the
Minister of Parliamentary Affairs has
not displayed the “agour that he dis-
played during the First Lok Sabha
when mauy assurances used to be ful-
filled. The other day in the Com-
mittce on Assurances 1 found that
the assurances that had becen given
by the various Ministers during the
First Ses.om of the Second Lok Sabha
have not been fulfilled. Therefore, I
would rey.cst him tio pursue the
other Ministers with a little more
vigour and sec that these assurances

are kept up.

Then, the other day weo raised the
question, and my colleague Shriuati
Parvathi Krishnan hag raised iy now,
of the expenditure incurred by the re-
convening of the Rajya Sabha. The



12553 Demands

step taken by Government to see
that the Orissa Budget is passed by
‘the Rajya Sabha ig correct, But what
I would like to impress upon the
House is this. The Ministry of Fin-
-ance received the Orissa Budget on
the 2nd of March. The Rajya Sabha
adjourned on the 18th March. They
‘had full 16 days. Within these full 16
days the Ministry could have check-
ed the Budget and done something
and then placed it before both the
Houses and got it passed by both of
them. Both Houses could have pas-
sed that Budget before the 18th of
March.  Apart from the sum of
Rs. 70,000 being spent, there is the
inconvenience that has been caused to
the various Members due to this neg-
ligence. (Interruption).

We should know who in the Minis-
try has been responsible? Why has it
been like that? Some serious discip-
linary action should be taken against
the officials responsible because this
was brought to the notice of the Fin-
ance Ministry by somebody. There-
fore, 1 would like some responsible
statement to be made. Otherwise,
the burcaucrats will rule this Minis-

try.

Shri Morarji Desai: Sir, may I ex-
plain this? When this question was
raised, somehow, I lost sight of it. In
this matter, it is nst .rue to say that
the people were slecping over it or
therc -vas any indifference and there-
fore this thing happened. The budget
was not ready. The budge! that
came from the Orizsa  Government
was not one which I enuld present.
It had to be altered. There was a
deficit of Rs. 10 crores shown by them,
I could not put in a budg:t here with
Rs. 10 crorecs as deficit. I had to call
the Finance Minist.r and the Chief
Minister of the State and have dis-
cussiuns with them. That took a lot
of time bhrcause they would not im-
mediately agree.

SlL..mati Parva... Krishnan (Conim-
batore): There were 16 days.

Shrl Morarji Desai: So, it could not
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be done immediately. Afterwards

what happened was . . .

Shri Narayanankatty Memon
There was no Chief Minister or Fin-
ance Minister then. (Interruptions.)

Mr Speaker: Let the hon. Minister
finish.

Shri Morarji Desai: In Kerala also,
I think it was in 1856 when a similar
situation had arisen. At that time,
somehow it so happened that it was
passed in this House. Then, by an
ordinance, it was passed. It was
thought that it was not necessary
afterwards to do that simultaneously.

Then, the Ministry went on that
basic issue thinking that this is the
law, Then, this time, when the Law
Ministry told us that that is not the
law, we went into it—that it must be
put simultaneously before the two
Houses. We founqd that that is right.
Therefore, we had to do this. So, it
is not the fault or indifference of
anybody. You may say that il was a
wrong precedent created at that time,
but that was condoned by both the
Houses at that time. Therefore, whom
I have to find fault with? So, first,
let not the prejudice against the
burcaucracy be taken ndvantage of in
this particular matter. That is all
that I have to say.

Shri C. D. Pande (Nainij Tal): And
hon. Members are very happy to come
back to the House!

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha)

rose—

Shri Braj Raj Singh
rose—

(Firozabad)

8hri Satya Narayan Sinha: I am
on my legs. I do not yield.

Mr. Speaker: The hon, Minister
speaks rarely!

Bhri Satya Narayan Sinha: Regard-
ing the implementation of the assu-
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rances more expediously to some
extent T plead guilty to the charge. I
can give the assurance to this House
and the hon. Member who has raised
this point that we are trying to whip
up the Ministries concerned. I hope
and trust that in future we will give

a better performance.

st woerwr fez:  seaw wgny,
FatfT g= faamr &Y w07 w989
agi g%, safag ug o= & fr amr 79
frz e w2

g9z F1 19 7 F fawm ¥ foaq
gfqanfus wgeager 2 vz & 7 2@ A
STAT I § AAAT B A%T a9 & e
gax # w7 fameg &7 3RAY &
W fam o fona w1 3z w9 §en
aifgn f5 g T A FEEE A
whrwrfas s agm 2 w3 4
SOTET F4TT T+ AALATT 97 TET FA F
ferg foer, forer 1 ey o7 A ST A
g for & 2 a7 a7 A5 9 @
atg feard 2 1 q@ 7 @ B dew
Y TEEAH AT W™ AG 7T EON
§ wwgan g fr o1 waey ¥ g
AT IZT TG FT THI & | BT AT &
fif o1 e ¥ F 7 A S gae fxa
g, afpa {fr I dar s TR
¥ Y, wafwq & wgm fe awere 37 ™
faar w3 W7 ag 9o fas F7 =@
oY gear @ A q afge, af=w
qg-ag X AW § g3 vy fafw
FAETHY 9T §9g § ¥@ & fg aw
g wfeg | X { WY d oFE oWy
Pafaw ardifedi & oo § oA € W
ol WY oo ¥ agl o 'ha § @
FE WY T AT § (YW IW A 5%
g ot geft @) fF sw & aro pml
RS 3T g vt § | x@ wwy R
Ry qug 4= &, 39 ¥ ofew @ W
wAt & wfifo N-3-ar-Nw e
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AR g9 97 & N qeara) & foq wfes
aag fas | weAt &1 921 91 wfys fae,
forg & T g SN @Y ST Ay
foa 7% 9k @ F e g7 wgHd
FC % (F 30 § JwdT 73997 N W]
o A% atFE ITW & ogd #1290
AR

Shri 8. M. Banerjee (Kanpur):
While appreciating the work done by
the hon. Minister who is very active
and always moves with the whip in
his hand, I should like to say that he
has many times failed to keep the
quorum. So, I request him to see that
in future he will keep the quorum
in the House. (Interruptions.)

Shri Satya Narayan Sinha: Regard-
ing quorum, I may say that all are
responsible including my hon. friend
who is perhaps more often than not
absent from the House.

17 hrs.

st T AR qvewt (qEiE) ¢
weqel Wgrea, #§ w9 F14 g4t ¥ 7ga
& dftra & war ¥ ox fadza aw
WEHTE | #7 OF qeTra J1 37feas faar
¢, fora faamg = F¢ e mar 30
FATYY AT g S ST [UTHT I Y
2, IE¥ T oY F wRE AT g
e Y F1 qfeew daa v ardafe
Fraa # g0 5T F1 97 fF 9w g 1w
ifw w13t F1 9oy F5@ 9 /) T
T TH & FT UTCH F4G 4 | AR
qEE 9 A, osgw wgey, ‘wdadn
sy’ forar gt 3 1 & AT ATt 6
ey gu W werd wrewfd gar § fie
£XaT %7 AT X W AT FTA ATEA AR
forqr e & 1 & dER ¥ AR AT @
T wv vhaa & Q¥ Fiw I {ER
Yormma @l e 3 A 99
weary ® Iufeqa firgr § W & s
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H fF dadta-Trf 7N IEF I 39 Demanp No. 105—Lok SABHA
T ¥ Faw a¥ AR A & 5 “That a sum not exceeding
a7 #1 99 # 1 wirqaw oo g, Rs, 90,65,000 be granted to the
. . President to complete the sum
99 qAG 297 far site wa daz qwra necessary to defray the charges
T =i, gy wfaw faq Ta< Fr aw which will come in course of pay-
¥ w¢ sryteer FEaT ST T TCIRET ment during the year ending the
N ’ fr 31st day of March, 1962, in respect
W FGAZ TFT GAFT qATA PR A0 of ‘Lok Sabha’”
DeEMAND No. 104—DEPARTMENT OF DEMAND No. 107—RAJYA SABHA

PARLIAMENTARY AFFAIRS
“That a sum not exceeding

Rs. 34,85,000 be granted to the
President to complete the sum

“That a sum not exceeding necessary to defrfay the charges
Rs. 235,000 be granted to the Wwhich will come in course of pay-
President to complete the sub- ment during the year ending the
necessary to defray the charges 315} dafy of March 1962, in respect
which will come in course of of ‘Rajya Sabha'?

payment during the year ending
the 31st day of March, 1962, in DemaND No. 108—SECRETARIAT OF THE

respect of ‘Department of Parlia- VICE-PRESIDENT
mentary Affairs’.”

Mr. Speaker: The question is:

“That a sum not exceeding
Rs. 65,000 be granted to the

The motion was adopted. President to complete the sum
_ necessary to defray the charges
Mr. Speaker: I will now put the which u":'i]] come yin course‘of
other demands tol tht_a vote of the payment during the year ending
House. The question is: the 31st day of March, 1962, in
“That the respective sums not respect of '?:Ecretariat of the
exceeding the amounts shown in Vice-President’.”
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will 17.02 hrs.
come in course of payment during
the year ending the 31st day of APPROPRIATION (NO. 2) BILL®
March, 1962, in respect Of. the The Minister of Finance (Shri Mor.
heads of demands entered in 'the arji Desai): 1 beg to move for leave
second column thereof against to introduce a Bill to authorise pay-
Demands Nos. 105, 107 and 108 ment and appropriation of certain
relating to Lok Sabha, Rajya sums from and out of the Consolidated
‘S’a_bh; arl.(:l tS"ecretanat of the Fund of India for the services of the
Jce-Fresident. financial year 1961-62.

The motion was adopted.
[The Motiong for Demands for Grants

Mr. Speaker: The question is:

which were adopted by the Lok “That leave be granied to intro-
Sabha are reproduced below— duce a Bill to authorise payment
Ed.] and appropriation of certain sums

'Publisﬁed in the Gazette of India Extraordinary Part Il Section 2, dated
19-4-81.





